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17.2.2004 	Vide order passed today ii. 

M.P.No.12/2004 the delay in filinc 

/•,- 	 .- .. ) the O.A. is condoned. The O.A. i 

	

• 	 .. 	
- 	 . •.- S. 	 accordingly 	taken 	up 	foi. 

consideration. 
S.- - 

Heard Mr N. Chanda, learne 

b-i 	counsel for the applicants. Th 

- 	
application 	is 	admitted. 	Lsàu 

notice returnable by four- weeks. 

List for orders on 19.3 . 04 
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19.3.2004 	On the plea of counsel for the 

applicant and respondents list on 

0.4.2004 for orders. 

p çtA D 

e-A 	 Member (A) 
nib 

26.4.2004 	On the plea pf Mr.A.K.Chaudhurj, 

1rned Addi .c.o.s.c • four weeks time 
is allowed to the respondents t file 

written statement. List on 28.5.2004 for 
order s  

Member (A') 
bb 

- 	 28.5 • 2004 

ta 

T ' 

I 

Written statement has been 

filed by the respondents. Four. weeks 

time is given to the aplicant to 

file rejoinder, if any. List on 

1.7.2004 for hearing. 

S • 

LL 
Member () 

Pr 	rHon!ble 1irD.C.verna,' - 

vice4a.  
Hon'ble. 

Heard earned counsel r the 
-r-Part-iess. 	

-. in ived 
These aip icatio Lcominon. 

• 	cuestion' of law ii facts, 	dUd 
be.heard.to-geth 	The learned counsel 
for both side pray that this case 

• 

	

	may be fixe before t nct avajiable 

Division Bench.. 

man 

V 
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O.A. 304 of 2003 

	

25.8904. 	Present3 Hor*'ble Mr.D.C.Verma. Vice 

airman. 
• 	Hozible tlr.K.V.Prahladan. Administrative 

Mnber. 
Heard learned counsel for the 

parties.. 
This application involves Onmon 

question of law and facts and i t would 

be heard to-gether. The leraned 

counsel for both sides prays that this: 

oase may be fixed before the next 

available Division Bench, alongwith 

connected matters. List the case 

as prayed for before the next availa-

ble Division Bench. 

J77  
-//- o. Wember (A) 	 Vice-Chairman 

6 	 S612 	
1 m 

9.11.2004 Present: Hon'ble Justice Shri R.K. 
Batta, Vice-Chairman 

HoiYble Shri K.V. Prahladan, 

H 	 Administrative Member. 

Learned Sr. C.G.S.C. states 

that Mr A.K. Chaudhuri, learned Addi. 

C.G.S.C. who is handling this matter 

is sick and as such the matter be 

adjourned. Stand over to 7.1.2005. 

dy - 	icr iiea. 

eb eI'_r 	 Vice-Chairman 

nkm 

	

07001.2005 	List on 15.02.2005 for hearing. 

tub 

• 	 15.02.2005 k".ReserveA. for orders. 

CAk  

Member (A) 	 Memfcier (J) 
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0-A. 304/2003 

18.02.2005 	
+ 	 Judgment de1iveed in 

on Court, kept in separate 

sheets. The app1icationis dismi-

ssed. No Costs. 

Member (A) Member (j) 
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CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAI-IATI BENCH 

Original Application No. 304/2003. 

Date of Order: This the (r1ay of February, 2005. 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER. 

THE HONBLE Ky. PRAHLADAN, ADMINISTRATWE MEMBER 

Sri Jagat Das 
Son of Late Satrarn Das 
Village Nabil 
P.O. — Towbhanga 
District - Sanitpur 

By Advocates Mr. M. Chanda, Mr. S. Nath. 

- Versus- 

The Union of India, 
Represented by the Secretary to the 
Government of India, Ministry of Defence' 
New Delhi 

The Director General, 
canteen Store Department, 
Ministri of Defence, 
ADELPHI, 119 Maharshi Karve Road, 
Bombay-400 020. 

The Regional Manager, 
Canteen Store Department 
Govt. of India, Ministry of Defence, 
Satgaon, Narengi, 
Guwahati. 

The Manager, 
Canteen Store Department, 
Misamari Depot (Cont.), 
PIN— 784 506. 

Mr. A.K. Chaudhuri, Add!. C.G.S.C. 	Not present. 

ORDE R(ORAL) 

Applicant 

Respondents. 

M.K Gupta, Member (J): 

The objective of this O.A. is appointment of the applicant to any group D' 

or equivalent post on the basis of the interview held at Misarnari Depot of the 



2 
Canteen Store Department on 23.06.1996. The applicant claims that he is entitled 

to appointment on the basis of directives contained in O.A. No.49 of 1996 vide its 

judgment dated 15.09.1998 and C.P. No. 42 of 1999 vide judgment dated 

05.01.2001. The applicant also claims that ban on recruitment has been lifted and 

thereby creating vacancies in group 'D' posts. 

The applicant was appointed as a Daily rated Mazdoor at the Canteen 

Stores Department, Misamari on 29.10.1985 working continuously till 1989 

without break. The applicant was empanelled for the post of a Peon in 1986 but 

not appointed. The applicant was selected for the post of Watchman but again not 

appointed, the reason cited by the Respondents the DOP&T O.M. No. 

49014/18/84-Estt. (C) dated 01.05.1985. He was selected, but ultimately not 

appointed to the post of Mali in 1990 and Cook in 1994. The applicant was 

interviewed for the post of Group D' on 23.09.1996 on the basis of an interim 

order passed by this Hon'ble Tribunal on 19.09.1996. The applicant claims that 

though he was qualified for selection he was rejected on account of over age. The 

applicant claims that he is eligible for age relaxation for the number of years he 

served as daily rated Mazdoor, with the CSD Misamari Depot five years for being 

a resident of Assam as well as five years for him being a scheduled caste. He 

applicant filed O.A. No. 49/1996 seeking appointment to any Group 'D' post by 

granting age relaxation. This Tribunal in its order dated 15.09.1998 directed the 

Respondents to take into consideration the plea of the applicant for age relaxation 

with reference to the interview of 23.06.1996. The Respondents in view of the 

judgment in O.A.No.49/1 996 wrote to the applicant vide letter dated 16.12.1998 

(Annexure-6) that he was overage on the date of the interview even if he was 

given an age relaxation of six years. The applicant filed C.P.No.42/1999 

(O.A.49/1 996). This C.P was dismissed. 

The respondents claim that though the applicant was empanelled for the 

post of peon in June 1986 but could not be selected as he was at Sl.No.7. Only two 

candidates were selected from this panel. He was again empanelled in 1988 at 

S1.No.3. However, the Government of India order of 7.5.1995 (Annexure I to the 

written statement), which restricted recruitment of Group 'D' to those whose name 

was forwarded by Employment Exchange and recruited before 7.5.1985. His name 

was empanelled for the post of Mali on 10.9.1990 but there was no vacancy and 

the panel lapsed on 15.10.1992. His name did not appear in the panel for the post 

a 
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of Cook on 23.5.1991 In reply to a legal notice on 26.6.1995 the respondents in 

their reply dated 28.9.1995 stated that the applicant was empanelled in January 

1986 and Septçmber 1990 but could not be selected as there was no vacancy and 

the panel lapsed. The respondents also claimed that employment was given to 

candidates empanelled subject to availability of vacancy during life of the pane!. 

The applicant appeared for interview on 20.9.1996 but was not considered as he 

was over aged (32 years'). 

4. 	Heard the learned counsel for the applicant and learned counsel for the 

respondents. The crux of the matter is the eligibility of the applicant to the post of 

Group '1)' in interview held on 23.6.1996. The applicant's claim of age relaxation 

on being a native of Assam was to remain in force for only five years from th 

date of issue of the O.M. of 15.10.1987. The applicant could not have benefited 

from this since his interview was on 23.6.1996. The applicant's claim of five years 

age relaxation for being a scheduled caste also does not benefit him. Relaxation of 

age for the period served under the respondents, 3 years 4 months, also does not 

help him. The applicant has also not quoted any Government of India's order or 

decision where age benefit given to different categories, in this case age benefits 

of being a scheduled caste, a native of Assam or the period, served under the 

respondents can be combined for the purpose of age relaxation for employment 

under Govt. of India. The applicant therefore has no claim whatsoever to an 

appointment under the Respondents. The O.A is thus liable to be dismissed and is 

therefore dismissed. 

pg 

(K.V.PRAHLADAN) 
ADMENISTRATIVE MEMBER 

(M.K.GUPTA) 
JUDICIAL MEMBER 
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LEJ 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.ANO.____ 

Sri Jagat Das. 	 ... Applicant 

-Versus- 

Union of India & Others 	... Respondents 

Lists of dates and synopsis of the case 

Date 	 Synopsis of particulars in the application 

29.10.1985- The applicant was appointed as,j' rated Mazdoor in the Canteen Store 
- - 

Department, Misamari. 

05.05.1987- Manager, Canteen Store Department, Misarnari Depot issued a certificate 

I 	 to the applicant. 	 (Annexure-1) 

30.11.1987- The applicant being aggrieved for non consideration of his appointment to 

the post of Peon submitted a representation to the General Manager, CSD, 

Bombay. (Annexure-2) 

07.06.1988- The applicant is enlitled to be appointed in any Group D post in terms of 

the scheme issued by the Govt. of India. 

28.07.1988- The 	applicant 	appeared 	interview 	for 	the 	post 	of 

Mazdoor/Driver/WatchmanlPeon/Mali'Cleafler in terms of the call letter 
H 	dated 28.07.1988 and declared selected. 

30.07.1990- The applicant appeared for interview for the post of 

Mazdoor/Peon/Watchmafl/SafaiWala/MaWI)flvellCleaner. 

10.09: 1990- The applicant was declared selected and empanelled for the Group-Dpot. 

( 



26.06.1995- 

28.09.1995- 

1.09. 1996- 

34.06. 1996- 

21.02.1998- 

The name of the applicant was cancelled based on the Govt. Order dated 

07.05.1985, which was communicated in terms of Lawye?s Notice dated 

26.06.1995. 	 (Annexure-3) 

The respondent authority replied the Lawyer's Notice stating there that the 

order dated 07.05.1985 restricted the appointment of casual workers 

recruited after issuance of the circular dated 07.05.1985. (Annexure-4) 

The applicant approached this Hon'ble lribunal through O.A.No.49/1996, 

for non consideration of his appointment in any Group D post. This 

Tribunal directed the respondents to give. opportunity to the applicant to 

appear in the interview on 23.09. 1996. 

The respondents have admitted in the Misc. Petition No. 135/97 in 

O.A.No.49/96 that the applicant was interviewed by the Interview Board 

but he was not selected being over aged. (Annexure-8) 

The respondents recruited for the Group-D posts, which fact they 

/ 

suppressed before the Hon'ble CAT. 	 (Annexure-lO) 

05. 11.1998- Respondents again recruited in Group- D post denying the applicant, 

which fact they suppressed before the 1-Ion'ble CAT. 	(Annexure-lO) 

04.10.1998- 

2. 10. 1999- 

15109. 1998- 

16 12. 1998- 

Respondents proceeded a series of recruitment but the fact was suppressed 

before the Hon'ble CAT, Guwahati Bench during disposal of C.P.42/99. 

This IIon'blc Tribunal decided the O.A in favour of the present applicant. 

(Annexure-5) 

The respondents vide their letter bearing No. 3/Pers/A-

1/1 107(Misamari)/6O94 informed the applicant that due to over age his 

case could not be considered for appointment in the C.S.D. This decision - 
of the respondents is contrary to the judgment and order of the Hon'ble 

TtibL— 	 (Atmcxurc-6) 



2.06.2001- The alleged conlemnor No.4 in his reply in the contempt proceeding 

admitted that the applicant is entitled for further age relaxation of 3 years 

4 months service, which he rendered in the department as casual worker. 

(Annexure-7) 

05.10.2001- This Hon'ble Tribunal was pleased to dismiss the C.P.No. 42/99 with a 

strong observation in favour of the rightful claim of the applicant. 

(Annexure-il) 

Hence this O.A. before the Hon'ble Tribunal. 

PRAY ER 

Under the facts and circumstances stated in the application the applicant 

prays for the following reliefs:- 

8.1 
	

That the IIon'ble Tribunal be pleased to declare that the applicant is entitled to be 

recruited on existing regular Group D post on priority basis as per Scheme issued 

by the Government of India dated 07.06. 1988. 

8.2 
	

That the respondents also be directed to consider appointment of the applicant in 

any existing group D post including the post of Mazdoor, Peon, Safaiwala, Mali, 

Cleaner etc. on priority basis considering the past service of the applicant. 

8.3 That the respondents be directed to appoint the applicant in the existing post of 

Group 'D' by granting age relaxation, in pursuance of the selection held on 

23.9.96. 

g 4 
	

Costs of the application. 

8..5 
	

Any other relief(s) to which the applicant is entitled to as the Hon'ble Tribunal 

may deem fit and proper. 

9, 	Interim order prayed for. 

During pendency of this application, the applicant prays for the following relief: - 

9.1 	That the respondents be directed to consider the appointment of the applicant in 

any existing group 'D' vacancy particularly to the post of watchman. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title of the case 	 : 	 0. A. No 	 /2003 

Sri Jagat Das : 	 Applicant 

- Versus - 

Union of India & Others: 	 Respondents. 

INDEX 

SL. No. 1 Annexure 1 Particulars Page 

No. 

 ---- Application 1-26 

 ---- Verification 27 

 1 Copy of the certificate dated 5.5.87 

04. 

05. 

2 

3 

Copy of representation dated 30.11.1987 

Copy of the Lawyer's notice dated 26.6.9 3. 

06. 4 Copy of reply dated 28.9.1995 

07. 5 Copy ofjudgrnent and order dated 15.09.98 
- 3. 

08. 6 Copy of letter dated 16.12.98  

09. 7 Copy of reply dated 25.6.2001 

10. 8 CopyofM.P. No. 135!97dated30.6.96 

Copy  

13. 

10 ke,4 

- 11 

Copy 	of the 	letter 	dated 	21.2.1998, 	5.11.1998, 
[4.10.998. 22.10.1999 and 29.12.1998  

{ 

Copy of the order of the C.P. No. 42/99 

Filed by 

Date 	2-. 03 	 Advocate 

jcIt1 : 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWABATI BENCH: GUWAHATI 

(n pplication under-  Section 19 of the Administrative 

Tribunals Act, 1985) 

A . No. ../2003 

i3ETWEEN 

Sri Jaqat Des 

on of Late Sat rem Des 

Villaqe Nahil 

P.O. Tobhanqa 

Diet rict-arLL tpu r 

Aø1icant 

The Union of India, 

Rep resentod by the Secretary to  

Government of India, Ministry of Defence, 

New Delhi - 

The Director General, 

Canteen S ..ore Department, 

Ministry of Defence 

DELPHI, 119 Maharshi Karve Road 

Bornbay400 020 

The Regional Manager, 

C an teen S tore Department, 

Govt. of India, Ministry of Defence., 

Sc t:.qao n , N a re nq I 

Gur'iahati 

4 
	

The Manager, 

Can teen Sto re Department 

Misamar'i Depot (Cont ) 

PIN 784 506 

Respondents, 
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/ 

DETIL5 QFTHEPPLICATION 

1. Rarticulars of
against which this appcatjon 

This 	application 	is 	made 	for 	appointment/absorptjc 	of 
the 	applicant 	on 	r-eqular, 	basis 	against 	the 	existina 
vacancies 	of 	iatchman 	or 	ary 	other 	Group 	0 	post, 	in 

n terms 	of' 	the 	Selectio 	held 	on 	239. 199$ 	and 	in 	the 
light of the directives of 	the Judgment and order dated 

15 9.. 1998 passed 	in 	o.r4 . 	No, 	49/96 	and also 	in vieu.i 	of 
I 

the 	order 	passed 	by 	the 	Hon'ble 	Tribunal 	in 	C. P. 	No, 
42/99( 	No, 	49/96) 	vide its order dated 05, 102001, 

and 	also 	in 	view 	of 	the 	fact 	that 	hn 	o nthe 
recr'uitn-ient 	has 	been 	11 rted 	and 	the 	Group 	0 	posts 	are 

now available unde rthe respondents 

. Lccr,ionof the Tribunal. 

The applicant declares 	that 	the 	subject matter of 	this 

application 	i s 	thin 	the 	:u risdiction of 	this 	Hon bie 

Tribunal, 

$. Limitatiog. 

That 	your 	applicant 	earlier 	approached 	this 	Hon bl 

Iribunal 	through 	0. 	, 	No. 	49/96 	'Ahich 	was 	disposed 	of 

or 	159,98 	with 	a 	direction 	to 	appoint 	the 	applicant 

i i  pursuant 	to 	the 	selec tion 	held on 23 996 at Misamari 

Depot 	by 	granting 	age 	relaxation 	Hokiever, 	the 	said 
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order' of the Honh1e Tribunal passed in the aforesaid 

0. A. jas not complied with by the respondent Union  of 

India on the alleqed qround that there as no specific 

order passed by the Honble Tribunal in 0. A. 49/96 for 

countino/co nside ring his age relaxaton_ for ,  the period 

of engagement of the applicant on daily rated basis 

3 years 4 months 

and also oh the alieqad ground that t h e r 	Vjas a 

com Plete bar or filling up of posis and also there t.,jas 

an order for,  imposition of 10% cut in the existing 

v a ca n ci e. 5,, 

The applicant preferred a contempt petition for 

non compliance of the said order '1hich was reqiste red 

as C, P. No. 42/99 the said C, P. as finally disposed 

of.  on 05.10,2001 by this Hon ble Tribunal. Ho,'e'er, in 

view of the observations made in the order dated 

05.10,2001 klhe rein it t, ,ias held by the Hon 'ble. Tribunal 

that the applicant is anti tled to the benefi t of age 

relaxation Moreover in the meantime the be n on 

recruitment has also beer lifted. Hence this present 

•pplication for,  a specific direction to the respondents 

ror,  appointment pursuant to the selection proceedinq 

held on 23.9-96 held at Misamari Depot or any other 

eictinq sui table post. in the Group D cadre. available 

under the respondents. Ho!,\ever,, the instant Oriei nal 

Application is 'ell '1'.ithi nthe period of limitation as 

per Adminjstrati' ,p, Tr:ibunals Act 1985. 

j-t Pb) 

.i .  
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4.! That the applicant. is a citizen of India and as such he 

to all the rights, protections and 

privIleges as quaran teed under the Constitution of 

India, The applicant is a bona fide local unemployed 

youth. He read up to Class IX. The name of the 

applicant Alas sponsored by the local Employment 

Exchange in the year 1985 against a vacant regular post 

of Mazdoor in the Canteen St ore Department. Misamari 

Government of IndIa, M inis ...ry of Defence • the Applican t 

accordingly appeared before the constituted selection 

hoard .........he post. (J .... Mazdoor and duly selected and 

accordingly he was .. ppointed as daily rated Mazdoor 

with effect from 29.1085 and thereafter he  

continuously vorked up to 1989 Nithout any break at the 

rate of Re 12/", 15/ , 21/, 311 and 32/'' per day on 
---- 

No urk No pey oa:' with one 	 days  

breaks., 

4,2 That the applicant served the Canteen Store Department 

to the be .t satis .Faction of the authol ....i'ties concerned 

tjhich 'jould be evidentfr om the certif ice ..e dated 

55 87 issued by the Manager. Canteen Store Department 

Misama,ri Depot. The applicant L'Jhile serving as Mazdour 

in the Misamari Depot he appeared in an inter\ii.l'J for 

the post of Peon in the year,  1986. At tar the said 

intervievj, a panel was prepared . in the Canteen Store 

Department, Misamari and the name of the applicant also 

declared selected and 	sholAin in 	the approved panel 	for 

appointment 	to 	the post 	of Peon. But 	the 	respondents 



did not issue any appointrnp 	letter in respect of the 

pph1cL 	The applct hinq aqr 	f o r non- 
,3Pr)oi ntment 	to 	the 	post 	of 	Peon 	submj tted 	a 
representt5o .  dated  197 address to the 

Gene ral Manaqo r, Can teen Store Depot, Bombay but the 

same did not yield any result, 

	

copy Of the certifjct 	dated 5.5.1937 and 

represenj tb0 dated .30.11 .1987 are annexed as 

nnexure- 1 & 2 respectively, 

4. 3 That your applicant also sponsored by the local 

Employme n t Exchanqe f o r intervi.t,.j f o r the post of 

Mazdoo r/D nyc r/Ma tchman/peor/Mai i/Cleaner The applicant 

appeared in the in tervie,i in terms of Cil Letter dated 

28.7,1988 under Reference MMD/EStt/64/ 163. The 

applicant 
 

also declared selected in the said interviej 

and empa nd I led I nthepanel f o r the p o s t. of Natchman 
'$hich 'as dratn on 22/23 November, 198$ hut the name of 

the applicant is now stated to be cancelled based on 

t h e Govt. order bearinq No. OM/40014/1g184/Estt0 dated 

75,85 ihich kI as communicated in response to his 

La'er s Notice da te.d 266. 95. It is fu rther ste .ted in 

their reply dated 289.95 throuoh the letter under 

rererence No. 3/PR5,'1/1J07 (Misamani )/493, It is 

the said letter dated 28. 191.95 that 

the cinder da ted 7.53.5 as a .tated above restr±c ted the 

.appoihtment of casual kiorkers recrul ted after issuance 

f 	the Circular dated 7.585 arid therefore. 	the 

applicant could not be recruited ..houqh he was duly 
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selected for the post of 'Jatchman jhi le he as serving 

I nt he Canteen Store Depot. 

44 That your applicant sponsored by the local Employment 

Exchange f o r-,  intervlekl for the post of' Ma1:door/ 

Peon/Watchrnan/Safai'Jala/Mli./D".t ver/Cleaner a n d I.,he 

applicant accordingly appeared in the Int.ervii on 

3090 and he w a s declared selected and also 

ernpanel,Led'tor the Group D post which was prepared at 

Misamari Depot an 109.1990. But surprisingly it is 

stated in the reply to the Legal No tice d a ted 26,9,95 

that tie could not be appointed due to nonavailabilit.y 

of vacancy of Mali and the validity of the panel Is 

expired on 15,892. It v'ould also be evident from the 

letter dated 26.9.95 that the appl icant could not be 

appointed in the recent recruitment in C.S.D. Misamari 

during May 1994 and the serial No.1 of the local panel 

drarn upf or recruitment for the post of cook. There 

also' the present applicant was deprived from the 

appointment of Cook u'.rhereas the applicant is entitled 

to on priority basis ..or,  consideration of appointment 

to the post of Cook. Therefore the cc ..ion of the 

respondents is highly arbitrary, 11 l.al and ui...lair. 

45 	That 	the 	applicant being highly 	aggrieved 'for- 	non- 

appoi ntment to 	any 	Group 0 	post 	submi tted a 	Latyer 's 

Notice 	on 	26.6.95 	'for 	seeking 	employment under" 	t h e 

respondents on 	priority basis 	consider"in g his 	past. 

service. 	The applicant 	ha\,.."e stated In 	detail regarding 

t"LLs 	ser'vce rendered 	ir"i the 	Canteen 	Sore Depot 	at 

- 
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Misamari in the Layer a Notice dated 26.6, 95. The 

!"espondents on receipt of the Notice dated 22, 6. 6 . 95 

replied the same vide their letter under Reference No, 

3/PRS/A1/1j07 (Misamarj/4932 dated 28,9,95 by the 

General Manager, Can teen Store Depot, Government of 

India, Minis try ul Defence, Bombay ',jherein it is 

admitted that the present applicant was initially 

appoin ted in t h e Misamari Depot .ii th effect from 

26,10,85 as Casual ''orker and also 5tatd that on 

number of occasions the applicant was ernpanelled f or 

appuintmp.n t against Group D posts, But either due to 

the non"avaiiability of post or due to epiry of 

validity of the panel and it is also admitted that even 

du ring the year 1988 some recruitment was made but the 

appljcrt could not he appointed. Therefore, the action 

of the respondents is highlyll 3 , arbitrary for 

non - appojntj' the applicant to any Group D vacancy on 

priority basis. Be it sta ted that the applicant is 

entitled to be appointed in any Group D post 

considerji', his past service in the Canteen Store 

Depot, in terms of the Scheme issued by the Government 

of India da ..ed 7,6, 1988, 

f copy of the La'ayar' s  Notice dated 266,9, and 

reply dated 28,9,95 are anne<ed as Annexure 3 and 

4 respectively. 

4L6 The t the appl icar t beqst to state that durinp pendency 

of the earlier case the app1icnt. came to learn f r o m a 

I 	reliable source that si,< posts of Chokidar/atchmnan 

fi- 	h'Pt4 
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vj ere 	1 yinq vacant 	under the 	respondents and the 

respondents were 	taking necessary 	steps 	to fill up 

other Group D vacancies in the Canteen Store Depot 	at 

Misamari along vjith 	some other Group D vacancies. 

4.7 	That 	it 	is stated 	being 	hichly 	aggrieved 	for n o n 

consideration of 	his 	appoi ntment 	on 	regu lar 	basis in 

any 	of 	the suitable 	exist.ino 	vacancies 	the 	applicant 

approached this 	Honble 	Tribunal 	through 	O,. No. 

49/96, 	IL 	is 	relevant 	to 	meniion 	here 	that 	du ring the 

pendency 	of 	t h e 	said 	Original 	application the 

respondents conducted 	an 	intervietj 	-for 	filling 	up of 

rek 	vacant posts 	of 	p roup 	D ; 	 including 	the 	posts of 

on 	23.996 	the 	applicant 	also 	allowed to 

appear 	in the 	said 	intervie•'j 	in 	terms 	of 	H o n 'ble 

Tribunal's order 	daid 	1P 

Pc Li tion. The 	applicant 	therefore c:ame 	to 	kno'j 	from 	a 

reliable sou rce 	that 	although he vias 	quali fied 	in 	the 

selection but due to ove rane, his case for appointment 

c a n n o L. be considered. This decision of •L'lC respondents 

is highly arbitrary, illegal and unfair, 

48 That your applicant begs to state that the applicant is 

nt i tled to age relaxatior-I to the e't:rL Joha 	e r d 

in the Canteen Store department as casual worker in 
....................... U-..  

aditionto3 years relaion 	over aabove the 

age relaxation granted in terms of Assam accord The 
- 

relevant po ......ion of the extract of age rela><at ion 

provision laid don by the Government cf ,  India are 

quoted 	belu'j 	f rom 	Samy '5 	Complete\ 	1anual 	on 
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Establishment and A drrrinistration 1994 edition Chapter 

14, Page 114 

AGE RELAXcTION FOR APPOINTMENTS. 

1. 	Categc'ries 	of 	persons 	and 	extent 	of 

concessions certain age concessions have in the 

past been sanctioned to fe specified categories of 

persons for the purpose of appointment under the 

Government of India. These concessions are s Liii 

in force until further order. Details of the 

cteqories of perso ....a and age concessions 

admissible to them, as given beio' are hereby 

published for general irformation 

Category 	of Categories Extent 	u 	ge 
person to who of posts 	to concession 
qe ehich 	t h e 

concession is Age 
admissible concession 

is 
admissible  

ii )Retrenched For 	posts Period 	of 	previous 

Central Govt filled service 	under 	the 

Employees o the rjise Government 	of 	India 

than plus three years 

through 

UPSE, 	on 

the 	basis 

of 

competitive 

tests, 	ie 

filled 

through 

Emp 10 ym en 

Exchange. 

xx xx 

1 

a0 1  J' 
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.ixCsJl For 	Group Period 	spent 	as 
labours 	for D' 	posts casual 	1abourer,  
absorption on only broken 	period 	of 
regular service 	rendered 	as 
05 tubi. ishmen t casual 	labou re r 	may 
in Group 	D' also 	be 	taken 	into 

:5ccOurt 	f o r 	t h e 

purpose 	of 	age 

relaxation 	for 

appoi ntment in regular 

us tabl ishmen t provided 

that 	one 	stretch 	of 
such 	service 	is 	for 

more than six months. 

In addi Lion to above,, the applicant is also 

enti tier to grant of temporary status in terms o ...1988 

office memorandum and also entitled to be treated as 

temporary Central Govt. Employees 

4,9 	That 	it 	is 	s t8ted 	th 	... the 	respondents Union of 	India 

vehemently 	contested the 	case 	u ..the 	applicant 

however, 	the Hon hIs Tribunal on perusal u ..the 	records 

of 	the case 	I inally 	decided in 	favour of 	the present 

applicant on 	15,9, 1998. Therea its rthe respondents vide 

their 	let Ler bearing No, 3/Pers/1/1107(Msamari )/6094 

dated 	16 l2.98 	informed the applicant 	that his 	date of 

birth aper 	record is 6:2,1964 on 	the day gfintervietAJ 

236. 1996 	held 	at Misamarj 	Depot 	his 	age 	was32 

years 6 months 17 days age relaxation for SC/ST is only 

up 	to 	5 	yeer5 	...herefore it 	alleged 	that 	the 	applicant 

15 	ov r 	a q 5: d 	as 	because 	a t 	the 	r e 1 even t 	d a t e 	of 
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intervie'j he was more than 32 years and thus over aged 

for Govt. service. It is stated that even if 6 years 

relaxation is granted being the resident of 'sam even 

then the applica nt is over aged for Govt. service as on 

23.6 151 and therefore the respondents regretted to 

consider the case of the applicant for appointment in 

the C.S.D. This decision oft he respondents is contrary 

to the judgment and order of the Hon b1e Tribunal, It 

is c.ategur'ically submitted t hatt he applicant belonged 

to SC community and the said position was admitted by 

the respondents themselves in the earlier proceedings, 

as such the applicant is entitled to 5 years age 

relaxation as per privilege granted fort he SC/ST 

candidate, Moreover, in addition to aforesaid 5 years 

relaxation the applicant is further enti tled to at 

lest 3 years 4 months service which he had rendered in 

the department as casual k'orker as per their on 

admission indica ..ed in the respondents letter dated 

28.9,95 and also in their reply submitted in the 

contempt proceeding by the then alleged con temnor No,4. 

on 25.6.2001. It is submit ted that ....' respondents are 

duty bound to grant relaxation t.o the extent of his 

service rendered as daily rated io rke '/casual t,%jorker 

and if such relax a Lion is granted as pr' order of the 

Hon ble Tribunal passed in 0. (. Nb. 49/96, the 

applicant k'Ould he well u'ithin the age limit as 

prescrbed• by the Govt. .of India for rebruitment after 

rela .xa Lion Be it stated that the present; 	applicant 

' s_ 	:p° 
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preferred C P. 'ihich was registe red as C, P. No. 42/99 

(0,. 49/96). 

PY 	0 f 	the 	,iudcment 	and 	order 	dat ad 

15,9,19931etter dated 16,1298, reply submitted 

by the ci leqed contemnor No.4 on 25.6.2001 are 

nnexed as Annexure- 56 and 7 respectively. 

4.10 The t it is stated that the respondents have admitted in 

Lhe Misc, Peti Lion No. 135/97 ihich was filed in 

earlier procedino :Lfl 0,. No. 49/96 that he was 

in tervietjed by the IntervieN Board but he was not 

selected beino 	over 	aged. Therefore 	it 	is quite 	clear 

that 	the app]. icant was not recommended by the Selection 

Board for appointment only or the alleged ground of 

over aged. It also appears 	that the 	respondents denied 

the benefit of 	the age relaxation 	only. alleged 	ground 

that he was not a casual kiorker,  but it is categorically 

admit ted by 	the 	reapo ndents 	themselves 	that 	the 

app]. ican t performed 	his 	'iork 	as 	daily 	rated 	1;orke.r 

during the period of 	1983'-1989 	'jhich established beyond 

all doubt that 	the applicant, 	is 	a casual 	u•orker 	as 	per 

def inition laid 	dou'n 	in 	the 	service 	iurisprude.nce, 

there fore respondents 	are 	not 	enti tied 	to'deny 	the 

benefit of ane relaxation as prayed by the applicant. 

Moreover, 	as 	per 	Govt.. 	Memorandum 	dated 	7,6,1988 

the 	present 	applicant 	is 	also 	entitled 	to 	he 

considered for 	regular 	appoi ntment. 	AS 	. uch, 	the 	case 
of 	the 	present applicant 	is 	squarely 	covered 	vide 

Memorandum dated 	7 6.. 1968 	issued by 	the Government 	of 

a- 

[1 	.1 
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India, It isf u rther cateqorically submit ted that the 

present applicant had rendered more than 240 days vork 

in each calendar year during the period of 1985'-89. As 

such • he is entitled to be considered for appointment. 

in any suitable Group D post in pursuant to the 

intervieu held 'on 23.9,96 at Misamari Depot. 

copy of the N. P. No,, 135/97 submitted by the 

respondents in O.A.No, 49/96 on 30,6,96 as 

Annexu re-B.. 

4.11 That it is stated that the Hon ble Tribunal in its 

judqmenL and order-  dated 15,99$ passed in O,A. No. 

49/96 specifically directed the respondents to qra nt 

age re]..ax ..ion to the applicant and consider h i s 

appointment in pursuant to the selection held on 

23,9,1996, After,  receipt u ..the copy of the Judgment, 

the responde nts rejected the pr .er of the applicant 

vide letter dated 16,12,98 as well asvide letter 

bearing No. 3/Pers/--1/1107 (Misamari) highly aggrieved 

for deliberate nor compliance u ....the Hon ble Tribunal's 

order dated 15 ,998 the applicant preferred a contempt 

petition before the Non' bie Tribunal i , e. C. P. 42/99 

the alleged contemnors contested the Con tempt Petition.. 

HolAlever, ultimately the Hon ble Tribunal was pleased to 

dismish the C. P. on 05,10,2.001 • although a strong 

observation made in favour oft he riqhtfu.l claim of 

the applicant but the same could nct be decided in the 

contempt proceeding. Hence this present application, 

praying for an appropriate direction upon the 

$7 
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respu(rdets 	to 	consider- 	the 	appointment 	of 	the 

appljn pursuart to the selection held on 23,9,96 in 

any suitable existin,, vacancies 	immediate effect. 

copy of the let ter"dated 16.12,1998 is annexed 

as fflflexure-9 

4.12 	That 	it 	is 	stated that 	the 	respon ant 	Union 	of 	India 
took 	the 	plea 	of ban 	on 	recruitmet')•t 	in 	the 	earlier 
proceedinq 	b u t 	surprisjnql Y 	t. 	the' 	relevant 	point', 	of 
time 	the 	responden themselves 	processed a 	series 	of 
recruit,mer)L 	in 	the Group 	D 	cadre 	hut 	mis led 	the 
Hon'ble Tribunal 	by sUppressin( 	the ma .terial ' fact which 
mould 	be 	evident I ron'i 	the 	document 	dated 	21 .2.98 
5.11.98. 	4.10,98 	22. lO.9$m 	29,1298 	Therefore 	it 	is 
quite 	61ear 	that t h e 	respondents 	submi tted 	mronq 
':$tatefl'jent 	of 	'lao ts before 	.....fe 	Hon 'ble 	Tribunal 	mhich 
could 	not 	be 	dealt 	in a 	Contempt 	Proceedinq 	as . such 5  
the 	Honble 	Tribunal mas 	pleased 	to 	dismiss 	the 	C, P. 
42 / 99, 

Copy 	of 	the letter 	dated 	21.2,9$ 	5.11.98 

4.10,98., 	22.10,99" and 	29,12.98 	are 	annexed 	as 

Annexure- 10 series and a copy of 	the order of 

the 	C.P. 	is also 	annexed 	as 	Annexure11 

respec Lively. 

4.13 That it is satec' t hat th'.applioa"t could not approach 

the Hon 'ble Tribunal immediately after disposal of the 

Con tempt Pail Lion due 'to poor financial condi Lion 

Moreover., liiiqation is beinq very costly affair's but 
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on consideration of the fact that he has now become 

over aged for any other Govt. ,5ob compeT led to approach 

this Hon ble Tribui lal. through the instant proceeding 

purcuart to the order passed in the contern,t proceeding 

and praying for an appropriate order/d5r'e(tio') to 

appoint the applicant in any existing suitable Group D 

poet al' tsr granting age r'elaxatjo,' Pu rsuant to the 

selection held on 23,9,96 at Misamari Depot othen,iise 

it will cause irr'eparahe - loss and injury to the 
applicant 

4.14 That it is s t ted that it is a well settled law that 

the re trenched employee should be given priority in the 

ma (tar of futu re. employment which would be evident from 

the ,3udqrnen t and order dated 16.2,90 in  

2306/39 (Sri Rakamal & Ore. Vs. Union of India & Ore, 
) 

passed by the Principal Bench • New Delhi 'her'ein it is 

observed in par -aqraph 21 of the Judgment and Order that 

the surplus casual kJorkerss hould be absorbed on 

priority basis in the existing or future vacancies. The 

i' elevant portion of the Judgment and order dated 

16,2,90 reported in SJ3, 1990 (2) CAT Page 168 is 

reproduced bel o 

'21. He are 	therefore, of the opinion that in 

order to solve the problem of casual labou re 

engaged in the Central Government offices in a 

fair and ,just manner • the pr dper cou rse for the 

Cove rnmen t would be to prepare as cheme, somehat 

like the o n e in operation for redeployment of 

surplus staF 1. vide Department of Personnel and 

/)- 
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(R S O.M. No. 3/27/65cSiI dated 252, 1966 and 

amplified vide 	Department 	of 	Personnel and 

Traininqs O.M. No, 1/8/81 - CsII dated 304,1987, 

and the Department of Personnel and Traininq 's 

O.M. 	No. 	1/14/88CSIir dated 313198,9 	and 

1/18/88C,S,iiI dated 141989, for all casual 

labourers enqaqed prior to 6. 1988, but who had not 

been requiarized by the authority canc.arned for 

Nant of requ.lar vacancies or whose service has 

been dispen" ed with for tant of reqular vs cancies, 

Since the Department of Personnel and Trainino is 

rironitorinq the implementation of the instructions 

issued 'iide 0 M. dated 7.6.1988 • the Union of 

India Lhrouqh that Department, should undertake to 

prepare a sui table scheme for absorbinq such 

casual labourers in various minis .tries/depa rtme nts 

and subordinate and attached offices other .LLC 

the 	Minis try 	of 	Rail\ays 	and 	Ministry 	of 

Oommunjca tions,, Thel r .bsorptio n should be on the 

basis of the to tal number of days Norked by the 

persOns concerned, Those who have klor"ksd for 240 

days/206 days (in the case of six days/five days 

A5Ck respectively) in each of the two years prior 

to 76, 1933 will have priority over the u ..her in 

reqard to absorption. They iCu1d also br entitled 

to theL r ahac' rp tion in the e><is ti nq o rfu tu re 

vacancies. lhoce who have worked fu r ie_un 

periods, should also be considered for absorption 

but they will be entitled to wages for the perr od 

DIM 



they ac Lually vjor, ked as Casual Labourers, Nof rash 

enqaqemen t of casual labourer. No fresh 

ens amen L of casual labou rers aqains t requla r 

vacancias aNal] normally be restored to before 

sbsorbinc the surplus c:asual labourars. The fact 

tha t some of Lhem may not have been spon'o red by 

the Employmn E><chane should not stand in the 

.'ay of their- absorpjo 	Similarly they should not 

be considered ineliqibili ty 	for-  absorption if at 

the time of their mi tial eflqaqemen, 	they tAler'e 

kil thin the prescribed age limit, 

The applicant also begs to refer the Judgment and 

Order date(J 62,1991 passed by the Principal Sench, 

Neki Delhi reported in 1991 (17) ATC Page 671 The 

r- alev.r-t pot tion is quoted heloi 

12, The Supreme Court has di rected the Government. 

to prepar Scheme for requlariz 	casual kiorkers 

in 	the 	Rail5y5, 	t h e-I 	posts 	and 	Telegraphs 

Depa r tmen t. the I ncome, Ta>': D e p a r-  tment , the Del hi 

MU nicipal 	Co rpo r- ation, 	Nab ru 	Yuvak 	Kend ra 

C. P .N. D,. and P. N. D. dailyraqe employees in 

Karntsk a (vide Inder, Pal Yadav Vs. Uni on of India 

rela Li eq to the Raih\Iays daily -- rated casual 

labour- ernplcyed under P & I Vs. Union of India 

rela ting to P & T Department- u. P. Income Te: 

Depar - tmer t Vs. U ni on of India Vs,, P. L: Singh 

Dhirendra Charnoli Vs. State of,  U. P. relating to 

Nehru Yuvak Kendras, Surinder Sinqh, Vs. Enqi neer 

in -- Chief, C - P. N .0. • and Dharjard District PN. D - 

001, 
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Li Lerate Daily 	wages Employees Vs. State of 

Karna taka, Referringt t o the leading decisions on 

the subject, the Sup rerne Court made the fol lot'i ng 

per Linen t observations in the Karnakata case 

mentioned above. 

We have referred to several precedents all 

rendered k'ithin the current decade - to emphasize 

upon the feature that equal pay for equal Nork and 

providing security of service by regularizing 

casual employment kithin a reasonable period, have 

been unanimously accep Led by this court as a 

constitutional goal to our policy. Article 142 of 

the Constitution provides how the directions of 

this court are to be treated and we do not think 

there is any need to remind the instrumentalities 

of the State 	be it of the Centre or the State, 

or the Public Sector 	that the Co .... titution 

makers '\'anted them to be bound by ijhat this Court 

said by way of interpreting la'j, 

In the light of the aforesaid leqal position, 

the 	training of 	a 	suitable scheme 	f o r 

regularizing the casual Artists of 

Doordarshan is a constitutional imperative 

and lonq overdue. 

In ou r conside red viek, the respondents 

should frame a scheme for absorption of 

casual Ar tists w ho ha .\.0 korke,d for a period 

of one year and mo re, keepi rg in view of the 

follo'jirq aspect s.  

j~ 
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1) 	Casual c rt.ists who have been engaged for 

an aggrega e period of 120 days, may be 

'treated as eligible for reqularizatic'n 

The broker periods in bet'1\Jeen engagement 

and disengagement, are to be ignored for 

this purpose. 

ii) The respondents shall prepare a panel of 

casual rtists who had been engaged on 

cc nt ract basis, depending on the length 

of service. The names of those Who have 

not been regularized so far, specially 

f rom 1980 onua rds, though may not be in 

service no', are to be included in the 

panel Persons, borne on the panel are 

to be considered for regularizat ion in 

the available vacancies. 

iii.) For the purpose of regulariztion t h e 

upper aqelimit has to be relaxed to the 

extenL 01 service rends reu by the casual 

rt.ists, 120 days s e r v i c e in t h e 

aggregate shall be treated as t h e 

se rvice rende red in one year for ti - is 

purpose. 

iv) Till all the Casual 	rt.ists who have 

been engaged by the r-esponden ts have 

been regularized, the respond'enLs may 

not resort to f rash recruitment of such 

rtists 'though Employment Exchange or 

otherise 

s> Tit't )o 
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Till the Casual (rtists are r'equ1arjz'cJ 

the aqes to be paid to them should be 

in accordance with the scale of pay of 

the post held by a 'reqular employees in 

an iden tical post.. The amount of actual 

payment would be re.rjcted to the 

so tual number of days worked du rinq: a 

month 

The 	Central 	Adrninistrat ive. 	Tribunal, 

Principal Bench, New Delhi has also expressed 

similar,  view in the case of P. Munu Swamy and 

Ors, Vs. Union of India & Ors, Pepo ....ted in 

ATC (1992) Vol. 22, Pace 115, The reie"ant 

par Lion of ..he Judqment and Order passed in 

O.A. Nos. 1154 of 1991, 1827., 1843 and 1954 

of 1990 in the case of P,.Munuswamv and others 

Vs. U,O,, & Ore. Dated 24,121991 is quoted 

below 

.11. In 	t h e 	liqht 	a .. the 	above, 	the 

applications 	are 	deposed of 	with 	the 

lol lowi nq and di rections 

1) 	The respondents are directed to prepare 

a list of casual labourers enqaqed 'in 

their various offices located in Delhi 

and elsewhere f "am time to time t hrouqh 

Employment Exohanqe or a ..herwise. 

• 	 Whenever they need these rvices of the 

casual labourers, they should be enqaqed 

ram the said list, preference beino 

a'L, TIH- p   
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qi\.'en to those wl 
10 have put in lonqer 

period at service shall not be 

reckoned for the purpose of determininq 

the to tal lenqth of service 

We hold that the practice of disenqaqi nq 

casuai labourers and enqaqinq fresh 

recruits throuqh Employment Exchanqe is 

not leqally sustainable and disapprove 

the same, 

The 	respondents 	shall 	cOnsider 

regularization of the casual labourers 

in Group D post whenever vacancy arises 

due to ret.j rement or otherwise. Such 

reqularjzajon should be in accordance 

i th the administ ra .ti ye instruct ions 

issued by the Department of Personnel 

and Traininq. Till they are so 

regularized, they should be paid wages 

on the scale prescribed by the 

Department of Personnel and Traininq, 

The applicants shall be accoffimoda ted as 

casual 	labou rers 	in 	their 	u ....ices 

located at Delhi or else'here, dependinq 

on the availability of vacancies and in 

accordance 	Ow ith 	the 	aforesaid 

directions. Interim orders passed in 

these cases are hereby made absolute. 

There will be no order as to costs, 
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From above, it is quite clear that the applicant 

also acquired a valuable legal right for his 

appointment on regular basis in any existing or 

further" Group D post considering his length of 

service on casual basis unde rt he respondents. Be 

it stated that presently a number of Group D posts 

are lying vacant in the Misamari Canteen Stores 

Department therefore the Hon ' ble Tribunal be 

pleased to direct t he respondents to consider the 

appointment oft he applicant on priority basis 

against any existing Group D post. 

4.15 That this application is made hona fide and for the 

cause of :ustice, 

5 	r,owids fo r re 11 	 roa.Qn 

5. 1 For that, the applicant has rendered more than 4 year's 

of service under the respondents as casual lahou rer in 

the Misamari Canteen Store Depot, 

5.2 For that • the applicant have acqui red legal 

consideration 	of 	appoi ntment 	on 	priority 	basis 

considering the past service of the applicant. 

5,3 For 	that, 	the 	applicant kjas 	empanelled by 	the 

	

respondents on 	number of 	occasions but 	denied 

appointment on regular basis I o any Group D post. 
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5.4 For that, fresh hands were recruit.ed in supersessiun of 

the claim of he applicant, for appointment on regular 

basis. 

$.5 For that • the applicant, completed requi red number of  

Aorkurq days for regular appointment on regular basis 

in each year in terms of Central Govt.. Scheme f or 

regular appoi ntment of casual 'jorkers. 

• 36 For 	that, 	the 	applicant 	f U lf U IS 	all 	requisite 

qualifica ...ion for appointrne nt to the Group D poet on 

regular basis. 

5.7 For thatt he respondents have admi Lted applicant a 

engagement on casual basis in the Canteen Store Depot 

since 26* Oct. 1985 in their letter dated 28,9.85. 

5.8 For that the applicant approached the respondents 

through his representations. Lakyers Notice for regular 

appointment in any Group C - post in the Canteen Store 

Depot 

5,9 For that the applicant belongs to very poor family 

having no u ..her source of alternative income for 

maint.ai ning himself and his depending family members. 

5.10 For that the applicant is entitled to grant of age 

• 

	

	relaxation as per' provision laid do.in by the Government 

of India.. 

5.11 Fort that selection committee ought to have granted the 

age relaxation to the applicant folloing the provision 

laid do','n by the Goverrimen t of India. 
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.5.12 For that the applica ntought to have been appointed on 

reqtjlar basis long back on priority basis in terms of 

• 	Govt. of Indias Office Memorandum dated 761988. 

5.13 F o r that Group D vacancies are still available in the 

can Leer Store Department at Misamari 

6. 	Deta ils 

That the applicL states that he has exhausted all the 

remedies available to him a n d there is no other 

alternative and efficacious remedy the nto file this 

appl icat ion, 

Court. 

The 	applicant 	fu 	her 	declares 	that 	he had 	previously 

filed 	an 	0. 	. 	..'hich 	was 	registered 	as 49/96 	and 	C. P. 

42/99 	befo re 	this 	Cou rt. 	HoNeve r • f he 	same 	'e r 

disposed 	of, 	The 	applicant 	further 	declares 	no 

such 	Nrit 	Petition 	or 	Suit 	before 	any other 	Cour't 	Or,  

any 	other 	au thori ty 	regarding 	the 	sub,ject matter 	of 

this appi ication 	is pending before any of 	them. 

8. 	Relief(s) spuQht for: 

Under the facts and circumstances stated above, the 

applicant humbly prays that Your Lord . hips be pleased 

to admit this application, call for the r'ecords of the 

case and issue notice to the respondents to sho' cause 

asto hy the r'elief(s) sougit for in this application 

shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that 

94 	 C 



plsse.d to grant the tol lokii nq 
reljef(s): 

II 

 

8.1 The t the Hon hle Tribunal be pleased to declare that 

the applicant is entitled to be recruited on existing 

regular Group D post on priority basis as per Scheme 

issued by the Go/ernment of India dated 07.06,1933, 

8,2 That the respondents also be directe( to consider 

appointmen of the applicant in any existing group D 

post includinc the post of Maz door s  Qcnn SafaiLjaTh 

Mali,, Cleaner etc. on priority basis considerinqt -  

past service of the applicant,, 

8. 3 That the responde nts be di rected to appoint the 

applicant in the existing post of Group D by 

granting age relaxation, in Pursuance of the selection 

held on 239.96, 

84 Costs of the application, 

6.5 Any other relie F(s) to which the applicant is entitled 

to as the Hon 'ble, Tribunal may deem fit and proper.  - 

9. 

During pendency of this application, the applica nt 

prays for the follo;inq relief 

9.1 The t the respondents be directed to consider t he 

epointment of the applicant in any existing qroup'D' 

vacancy particUlarly to the post of Hatchman. 
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io. 

1his applicatiori. is Iliad Lhrouh 	L. 

11, Particulars of the IPO. 

) 	I. P. 0, No. 

:1) Dst.s of Issue 

) I;uad from 

)P av sbie sL 

12. List of enclosures. 

s given in the index. 

j36) 

at  

I 

£2 
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VERIFICATION 

I • I, Sri Jaqat Das, son of Satram Das, rasident 

L)t Villaqe Nabil • P.O,, Tojhbanq. Distr ict.Sonit;pur, 
ecei about. ..... years 	do hereby verify that the statements 

,nade in Paragraph 1 to 4 and 6 to 12 are true to. my 

jknoitJiedne. .nd those: made 1fl P a r 	raph 5 are I rue to my legal 

ice and I have not suppressed any ma to rial fact, 

nd I sign this \/erific:a ton on this. theday of 

flfl5r'•, 200, 



ZndL*. 

cmums 

ui;U AL jcj• •  

CUL 	 (Ci2 

Assaa c1tPhone : 	 76406. 

Rosidentiol *14'1 

R*f. 	 t*$ SthM* 11e7. 

It La to certUy that thti .#t Z*s son of 

$d SatramUa *9 VLII. QbL1 P.t. AabotboA £Letxict 

wsa sving thu *p.xt&*st as iiy 

Xed tc ie.f. 39 Oct. 85 to 1 14*: 6? sath 

tctextttttt  

I wish tw $t*cci as in iie, 

v' I1i*thie 

RL 	ThT. 

Z*Zts1 



• 	•• 
- 

4 	 Thi egr4 *øage,. 
tv castow • StOZ* vastuato 

• 	 'azLftz':1z P,(.ad •  

tIJtI1 	ZOOC 	ne1. 

a 

• 	 I beg to ett.tø the 1flgt.w Ua*e The Fftr 

kLan p*zue md iyathstLcci4derattob  pJesee s 

Lu (con, .440maxi Dot. since 

OCtbf 065 as a daily t*d **OOta 2 had 91vm an 

thteiLew Lu. this 	t Or thc bostol rom in the 

1eri9e8. ifter *t.s'VLcw • pi was dtssd In thu 

depazEt. kv flame. aeb Uted la .  the szovd pis. 

ovew. now 2 em eager to C*V6 hex*fbr or eervtc. at 

C 	t 	 1iIiá 44g4 In tesect oc your 

cxa1ex fts 	'un$eo6 at.. Uov. 'Cl. 

2 2o*vt1Z t*It t *I kth,i' 

to of ger r' 	the oit. I am belong to $ ethedle 

C Abu )L L$$Rffl rd ma of vem poor Eai1y an d there well 

no in omO arra rca 0tce t me Lu aw featly. 2 	you win 

giVe a thcnce for th$ rost mntloned above. 1r this Oct 

of kthneu L EhJl1 raLn ever gratoLul and oblige. 

Ths.nç you in antivLpatlefto 

outs f4thA*lly. 

CuRl J1GT £A1S 
DatOi $ Tha 3iict$Matj 	CD 	!zUR2, 

o th 1'ovembo' 87. P.o. Mi snamari - 704506 
• 	iat. waltric (JoovO. 
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JL 

do 

bU ih c&* c,o, te Reftadr^ mAguadisro  are LW)e 70 L.dgt 44044 
cated s 2.6.96o 

be Legc 
ctrn stores irtnt. 

Lnct t iatctioA of r'y cliGnt Sri jagiat 

Ok L;Nto Lfitrem Dan 04 vU1e 	 P.O. 

e in the di &it.'i c t of zoaLtpur Z gb h.te 

thi9 notice to you u .n dorm, en tiøtS gmaneg 8. 

1. 	Thet my  c1iEnt  is cLtign o india, having his  
petnnt reirce at the 3t$d addrc. He 

ead %Zpto 

24 	'Thøt sW  ciflt'e 	 ep*Od thr3çh the 

ioci 	.oymt Lxchspoa to the C.ntee'  ctorvs  
Diniatxy at eface, Govt. of 

latApe zh.reaftcx my c1int #090ared k€ore the 

&eiecUon *axd and Wee selected f 

4ar ,t LMteeM Stwirem r.VP*VtmCAt, '4iS14(j 

apot* My eiiet was appointed as diIy rsted 
Mbo* with eect 290m 9.104985 and moMed 

).06,9 et the ret. of P.s.  

and 32/.atco per dsw with *tiLiti bc4c, bie 

to t%6 bet e ttee't.tm. e 
c,ncegYed vine apy oL.cettiLate ate.S.S.C7 

LeCled 1y  th * Mfnvo ory CrAteen 11) Ziv s Deperbaent o  
Mi aari tot, 

3. 	That thc' 193 tiy cUflt Is wtthoit job. 

4• 	That ry 1i€t fLS 	rreet.tin 4tec! 30.11.87 
pr:t;yi-nq to qet 	thtnt bat to no 
ze,t,reEmtxt-Lo(1 

 
dAtod 30.11 0 1, ?tj c1tnt h 

iE'nL-e i thit i:ot 'r &-'t 4 yerx, 



\\ 

3,. 

got- 

, That: swwy 'other ptreom a uere pointed i this 

	

$jrt .*t OS r1t 	but p 
ciL't 	; thg1cztat. ?y c1tt ec 	to xvw 

'z 	riib1 rrce that vei' xctir 
0 the, 0,ftiftir-trat'We 	c•f 	xi 

ht 	CX$.ti, 8)L* a ff LCL al is,  Again a t. roWlAr 
vocsocieft 	re the ce 	 not 

6. 	That ry e1tct hips eccai'red 	 to gt 

rez' 	oir't t th 	 iri eot 
he h c1!?te more th 	4

0 	
ir thL 

er C,ijc1p 	th e C,  on tri yeznrnent, 

fllr the fctE ød ciristcez 	above 

X .rete y toe 	arrxqemfntto •point . c1ime 

fj 	jj cepo t as 	6JOZ Onrew1r bj 

oht4eø iflJ c1it hU intttgte ata,  ,in 

zurn opp rolpri a te. rt b  kie y 	'd•1. 1̂0t d bitter 

'
~!qr O)t jo d m4ceVence thre!. 

YOU will a, 	 'etb1e. 

Thdng y, 

Yotrz 	Cr€3.y, 

	

Jc'Vocite1 	 . 

or C1i't J11 Z, 

Copy to 	 . 

Th 	 flgcr, ctees &tor 	ztrnt, 

trn(4 5tgon0 dVt. o! Jttt Ministry o2 

(MiXx ctir;) 
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ecvtzrneet o 
stat, Opperumt 

Mn1sty o 
te1er.e $ •ccu. 
Te1** $ 112761 CSD U.. 	119 MULR= K1WE 10LD 

Røf. O. 	s./4,.'31C 
thd Niflik thm8e, 

GmhtL 	cart 

LaditLaqer4 
43*vbeti 	1*07. 

(Me4*uzL/4932. 1ste 

• 	kI4Hi1_ 
•Slegemeft lout odce 4ated 2&.6.95 for givLng 

ew*Wxm" t to 2,.ri .7it JDMO  £fD.' L$t itti *.o 

26 	We hsV S*aniAOd the L 
cue 

 at yOiZ cliont thtt Jst vaso  
. Lat 	 as of VAllege 10 sbt1. PO. Solobbengt o  £1et. 

Stlef 

EonLi*t. 

of the came i am iand*r 
1. 	hri 4gat Dam 'a 	at c t daar 

w.e.. 26VA Oat.$. 	bL n 	was 
in thó 3oc.i pmel for Wstd.m Vhith vaa dtt on 
2 V 23 NoV. 1  ea#  hi,, n ie was em Celia ct fz,n tho 	ei 
based on the Govt. OrdeE tsad 	o. O 40014' 
1811 /Istt4C ated 17th XWO I '$5. 
The orftr.  mta. thst naftel ftakers 200=1ted 
pdCt to the Lamtic of the at&actinc can be 
0614delvd Lot 9e1Ct Oppolaftont Of . 

C ,te* Cron if they Vote rcjited othe44te thm 
Soutp the 	 lzdzmq,, pvLded the 

are SlLgtbie Lot te1at i,ointmrnt In an other 
ects. 

110  Your clicrit',, nma a 	as 	for the POst of 
moll then the local p 	or Coo ,, catztee were 
dtwI at i.m*tI 1*ot on 	as his no was 

aored kv L1oyein t &cd$e. thee there was 
no V*CI 	t the goat of J 	*t ou Mid 

aims 

Lit. £LegardLng zt r*áitmt in C$D Med •  it Is  
mteted that on 23rd $i. 11 94 local pmei for Cook 
ama drrn by Affammim 	tho person who has 

3. • F'rom the ibie It-Lo teen that we hvo n .t one any 
injuftLce to yu client. Thereom yu are Eeie8te4 to 

r4se the pmution to Your client Shri 4 0gat e. 

o r Cfl r.1 r 
•_L 
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Original 'pplication No.jjL.. 

Date of Order: This the 15th day of Septber 1998. 

HOW' I3XJJZ. MR.JUST ICE D. U. RUAH XCELkIflMJiN 
11014'SL,1 $IUI Got .SMGLYII4E .?.iDIiIUIsThAT.IVE )E.MSER 

1. Sri Jagat 1•cS 

Son of :. 're Satram L)as - 
Villagc. 	.thjl, 
P. O.T 	nc-ia 
DjStrj( 	critpir. 	 .., 	 ... Applicant; 

By"dvocate  
- 

3. unjofl of Incl.ta., 
'Fhrour th' Sccrvtary to. the Govt. of India 
Ministry of cfeice. 
D0]hj. 

20 The birector U011ural  
Canteen Store )epartrii'&it, 
1inintry of L)ef.ncu, 
JDELPH, 11 Mahartih.j 1.arre'Road, 
Bonibay-400020 

The Regional Manager, 	. 
Canteen Store Depi'rtmcnt, 	 4 Govt. of Indi, Ministry of Dfenäe 
Satgaon, Narangi. 0uwahatj. 	 •: 

The Manager, 	 1 

Canteen store DepartmentAg 
Misamari. Depot(Cant.) 
PIN 704506.. 	 . 	.,• P.esponderits. 

By Advocate  Mr.S.kLi, Sr.C.C.3.C. 
$ 

I V 
	 0 R D E R. 

S1NGLYIN, ADIINISTP.ATIVE !BER 

This application hau been submitte1 by the 

applicant seekirj directions on the re ondents to consider 

appoint in'j- him w., ainaL exiutinc vacancies of ChowM.tdar/ 

Watch-man or any other Group 'D' post lying Vacant under 

the Canteen Stores 1-)epartment. ni3samrri by granting age 

relaxation. According to the applicant being surplus 

casual am p1oyee he has priority over others for absorption 

and appointment in regular Group "D' post under the 

respondent No.4, the Hanacr, Canteen Stores Departsient, 

Missamari. 'epot, (Cant). He is also entitled to the 

con t d I- 



benef.tts of the 1988 scheme for regumarisatiOn 
of casual 

employeoa. 

The facts in short are 8- 

The app Leant was  a casual. Mazdoor on daily rate 

basin in CaPteen Stores Department. Mis6ainari. from 

0-85 to 1989 He was 	 for appointment as Peon 

in 1986 but he was not appointed. In 198 he was selected 

for appointment in Group 'D' post but again, he was not 

appointed. In 19() he was selected for appointment as 
MOM 

Mali. But at that time also he was not appointed. In 994 

he was not considerfor appointment as cook. The appi cant 

submitted this O.A. on 19-3-96. During the pcndency.of the 

application the re5pondents made recruitment to some vacant -

Group 'L' posts. The 	 was  

Pursuant to the interim order c1tod 19-9-1996 iSDuod by the 

l! ..Tribuna1 the applicant was allowed to participate in thu 

inerview. It is however, alleQed that although he qualified 

irhe Selection his case was not considered for appointment 
14, 

to being over aged. The applicant hadamnended the 
/ plica Lion and submitted the amended application on 28-7797 / 

and copy served on the Sr.C.c.s.C. No additional written 

statement was su.bmitted. 

We have considered the contention of the applicant. 

in this application. Apparently the respondents had allowed 

the Applicant to participGto in eevcsl selections as 

mentioned above. But for some reasons stated by then in 

the written statcnent he could not be appointed though 

he was successful. We however fail to understand why 

in 1990 he was enpanelled for the xst of Mali if the 

contd/- 

77-  

.. t,  

rC 

/ 
/ 



11 	 - 
is 	vacancY in 

that pot. According to 
the applicant in 

the 6eioCtiOfl of 3.996 he hAd 
quilifiOd in thQ interVil. 

This is ot contradicted by the respOfldentS 
HO also 

8uitted that he was not 
given appOintmont bcOaUae of his 

being over LJed h.° is alto not contradicted by the 
	 ¶ 

respoflt 	applicafl 	
that he is ot over 

-ge is granted_to him in accordance 
1 	t.ion of- u age 

with the provision as laid down 1te Governlfleflt of India 

	

in their policy of g
ranting age rclaXati 	s 

p 	shed iP 

' 	
mplete :anual of s  tab1iSent ad 	

jfljSt 

wam 	Co 	

t 

	

j994 edition. Chaer 14 	
5S 114124. 	

cOrdiflg to his 

xliCy 
it has bcefl stated by t e applicant that he is 

to his age relaxation to the :tCflt of 4_-. 
C 

service in the Canteen Stores Ucart 	
as Casu Worker 

-

----- - 

in 8dditiofl to three 
above the relaxation of age limit in favour of the resid&t5 

of the State of saam for appoifltmt in PubIiC Service -as--- 

provided in the ReSidtS of sa (Relaxti0fl of upper 
contentions 

e-imit) Rules. 1985. After 0idering the 
	-' 

reCOn5id 

	

of the applicant we 
direct he respondents to 	

H 

.N 
the case of the applicant with refe.reflce to the 

intezvi ew 

eld on 23-61996 	
into eAei 	

the 

as indicated above. 
A5  it has 

icant 
been i8pted by 	

had 

	

(alified in the said interview, 
the 	 '1 

ica 
ma 

he is within the age lit 
after 	

ion is granted. 
ago - - --relaxat- - 

final order shall be communicated to the applicant by 

ndeflt9 with o d 
the comPetC authority of the respo

ays 

contd/ 
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I 	
3b 

0, 	 •0 	
0O , 	 . 

- 	-4- 	S 	 - 	 - 

from the date of receipt of this.órder. 
.' 	 . 

The application is disposed of as indicated 

above.No Costs. 	 . 	
0 

• 	 $d/. VIC&NCHAIRMAN 

• 	 nid/ rIEnBER (AUnN) 

Am 

e&flflod to e te Copy 	• . 

H 	
. 	 • 0 

• 	
...• 	 . 	 : 

•0 	 •• 	 .•. 	 . 	 ..•. 	 .. cN 

/ 	 I 

op1fl )tg1T 	I 	., 	 S 	 SIUJ 
• 	

0 	 • 	 • 	

•0 

• 	

• 	 .. 	
0 

• 	

0 	 . 	

0•• 	

• 	 . 
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/nexure..) 6 .  
Govt. of India 

Zinistfy of Defence 
Canteen ;Storos Dpertrncnt 

I 	 AdO1phi, 119 11hcxhi azve ioad 
Humbai 400.00 

16 Dec '98 
ZThrj 7açjt von  
t3,/o Late hxi jt.trUI Dc 
Vil1tjc-ibi1 
P.O. Toihhm, 

A i urn 

t7fl?1ENT crrn Tc 15.9.98 PAOSED IN O.A. No. 49/96, 

Reference our letter no. asol 	3/Pet/A 
datud 17 LOv  
As pot our RecruitmentLor a

crj 	
ointment to the 

ehou)4 	between 	
xj 	that the Candidate 

1C to 25 yera. Your-&te of birth as per our record is 06.02.64. On tho day of interview I.e. 
held at CD DePot 
and 17 60Ya# Ae rel c'tiontøt 

fore on tTy Ttrvi 
Ie wit!Un 	 a(lo oC 	 tter granting age relaxation, whereas you more than ' 	an' thui ovraged for Govt. -. 

'urthr the urp•"r vge r1 np_ftpA fayour_of reeldent Of 	 i?Oifli •nt in ej 
the' 'ate 0: 	 ______ 
ordinarily. 	i1m— 	f AssaM during the period j,from the 1st day of n 130 to 15th 1ey of Auguet 19880  

IThereforo, even U 6 yeiri 	rThcation i coneidered, you I were aiU overüg 	at's on 23.6.96 i.e, dato of interview held 
/ ( at Misamari, depot. 

4 * 	since you were Overigd as per rube, we regret our 
• 	 • 	inability to condidcr your core for on appointment in CC. 

• 	
d/ 

(rJuusu MEIITA) 
ManegerP) 

for Gencral Manager. 

.c. $ The 	neg(r 	 • • 
C,3D Depot • • 	 • 	 Iirangi 

• 	 cc z 

cc : CU (rua.) s reference our 2'2erno No. 3/Pore/A1/1107 
('rnrj) 	tcd 15 Dec e. ou may inform 
the Court and also Defence Secretory, as 
dirctrd vi1a D OCC ,r Fax No. 9507/Q/rJoc • 	 l:it' ci 15 Dec 906  

VV 
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L IN IHE CENTRAL ,ADMINISTRATE TR!DUNAL 

GUWAHATIBENCH,.GUWAT!  

CONTEMPT PETITION NO. 4211999 IN 

ORIGINAL APPLICATION N6.4911996 

ShrijagatDas 

V/s 	 .'. 

Union of India & Ors. 

And- 

In the mailer of 

Shri Jagat Das 

V/s 

S fir! N.D. Sin gil 	. 

REPLY SUBMITTED BY THE ALLEGED CONTEMNERINO. .4 

I, N.B. Sing/i, Dy. General Manager (P&A) of Canteen Stores 

Depailment, Head Ofñce, Muinbai - 20 do hereby solemnly affirm 

and declare as under. 

That / have gone through the contents of the aforesaid 

contempt petition and have understood the same.' 

That I took charge as Dy. General Manager (P&A), only in the 

mont/i of April 2001 and ft ie matter pertaining prior to, are matter of 

facts as available in records: 

That the contention of the petitioner that there is a willful and 

dclibcrato non-cOfliplia!)Ce of Ihe order, passed by the Hon bie 

Trib' 	totally incorrect 	''pied. The deponentS have highest 



2 

(7/ 

	

legaç€I for fh1 aLtthOhtY of the Ho's Ic Tribunal anc 	tespecifUllY 

• 	- 	subiiit thàt, therd is no violation 	
uch any willful 	intentional 

disobedience and, violation to t' direötiofl on or& ossed on 

• 	15.09.1998 in OA No. 49196 by I! Hon'ble. Tribunal. 

5. , That 023rd Sept 96, on the basis of existing as wl! as 

ankipated vacancies, a panel for Watchman was drawn by the 

Board of Officers prescribed for the ptirpoS. In comp!iaflC will) the 

orders of Hon'ble CAT dated 2dh Sept 96 in MP No 136196 in OA 

No. 49196, the petitioner was allowed to appear for the interview 

During the intervieW, The petitioner was before the aforesaid Board. 

found tO 
be over aged even afler giving him relaxation of five years 

Qjçount of his being SC Canfe. 

6. 	
That aithough the age relaxation given by the Assam 

Government vide their notification dated 30.09.85 was no longer 

valid on the, date of his interview, but even if the relaxation, 
S 

stipulated thr&n, had been given to the petitioner making the, 

relaxation period to be six years on accouflf of his being a esideflt 

Of 
Assam, even then he was beyond the prescribed age limit. As 

such, he could not find place in the panel of Watchmen drawn on 

3ldSCpt9G 

17iat it is also clarilicci here that although) the age limit 

rescribed for the pQst of Mazdoor is 45 years there was neither any 

1os.t of Mazdoor vacant nor was any anticipated vacancy of 

4a'door at Misamari Depot on the date of his interview i.e. 

.2,3.09.96. Thereafter, till now no panel was drawn for the post of 

MazdoOr or any other Group '0' Post at Misrnari. 

8. 	
That in the order dated 15 Sept 98 of Hon'ble CAT, in the 

aforc-said OA No. 
for the purpose of age rbloxtiQfl, the perIQ of 

,on daily ratedaSiS from 26.i0.85.tO 

02i1 (Appi 	 ' 
Ifl3Vf) 	 Th VIPW of our 
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onIJn!Jod only on clriily rnlo(I and on as required b / ' without 

confirming on/i/rn the status of causal employee. - s such, during 

• his interview on 23.09.96, this period of 3 years 4 months of the daily 

ratcd scivices rendered by him wit/i inteuniltent breaksnotbe 

counted forage relaxation by the Board of Officers. 

	

,. - 	 . 

That in addition to 10 % cut in posts the Government of India, 

	

- 	Minis(iy of Finance have imposed complete ban on tilling u of posts 
. 

	

	vide OM No, 7(3) 13 (Co-Ord) dated 0508.99. It/s submitted that our 

reply may kindly not be interpreted as if there was a post of Mazdoor 

\/ '1 	available as on 23.09.96 or thereafter till now and that the 

	

1/ 	department is taking the plea of 10% cut in posts or complete bàn in 

/7 	filling up the vaant pots only at this juncture. As a matter of fact, at 

( 	
Misamari Depot, no panel was drawn for the post of Mazdoor or any 

other Group '0' posts from 23.09.96 onwards fill date, nor any 
VQGQICy 01 Mazdoor was existing. 

That in short, if Misarnari Depot had drawn a panel for the post 

of Mazdoor, certainly the department would have considered the 

petitioner for empanelment, if he was Ipund eligible in all other 

aspects. 

in view of the submission made herein above, the depànént 

respectfully pray that the present contempt proceeding is liable to be 

dismissed by discharging the notice issued to the respondents. 

(N.B. Singh) 
Dy. Genera! Manager (P&A) 
Can teen Stores DepaE -tmeni 
"Adeiplii", 119, M.K. Road; 
Church gate, Mumba! - 20. 

-V 



That the statements macfe in paras Z 3 and'4 are true to my 

knowledge and statements made in paras 5 to 10 are true and 

correct based on the official records and my knowledge and rests 

are my humble submission. 

Verified on )it, day of June'2001. 

(N.B. Singli) 
Dy. Genera! Manager(P&A) 
Canteen Stores Department 
"/ith,Iphi", 119, M.K. Road, 
Cinuch gate,' Muinbal - 20. 

Identified by 	 Solemnly affirmed anq declare 

before me by the deponent 

being identified by ShriA. Deb 

Roy Advocate on this date of 

June2001 

Advocate 
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It te tzuo that he was Anterviewed an the 1struotjs 

/ 	Of the Qsitrs3, Aft inietrative M rLburtaj but b*lafx QVC41,666*4 Vae 
not ne).eot.a. 

I,  

As txtie that he was Lit.z,j.i, by the 
• 	 I*tviw 1osLr'd as 	the £a*atrtatis4. or tue •  

I' flanoiaz'ate Citra3 Adfl&fli 	 but 	1) 

bDt; 	OtG4 

Lsi•flet'tu.. £ö 5 

I 

• IG a4x&T 	A2QU 	$ S 	 • ••, 

1.. The z.1ivaat *ul. ue$4 An the ftVLAe&*j4ft 4644 . :•• 

sot oo the aptaat as be Vaoi,jthw R*sh 

' Csitral. Govt Zmp3.0yeea am woo Csau labour, ae a 
dmL2.y vago baiis as ss 

ZS As f' the floa*uab1.tb"..t to pass 
'. 	1• • 

oz'&.r an thsy dem site 
• 	 - 

7ar lio 10 	 • 

e u3o Q%Qt.d An the .iiti. 

pioct is sot appioab.a to bai ss)so vas 

gage4 olt da13y waao.. 

/ 

•.. 

thao the 14eorendua No is not a.ntie4 ou3 

date iii scnticied, it is difficult to sso'ta as 
/ 

to which memar 	the appUoost ha. rifrs4t. 1 

n4 what ax. At. 

-ill- 
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jeOt Of  wthme, 11 	 cTtriim that ti Cd1t 
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tr xcàFt 	3 WThy i 
h14 At CC) 1't 11 1 r,Irj Y ouv 	 Mnths  

Aç*! rq1rxYvt10n for cf £i uZo 
Thrrozr, Ofl the? 	f 	 t.', 	 otouid 
be witi. 	 4 ftor  

tn 1  th'.ia 07. ,trmjed fcCovt. 
- 	 : 

3. 	orthc the 	pr 	r1 	tS..on ill Alavour of r*idcnt 
of A.rn for 	 In Epintrol C0vt. offir , an Xoctt.d in 
tbo tdtato of Mrn 15 6 	to all rW00no who have 
rri1 r:t't 	th $ttr f 4,,%.sr.A ,m 4juxing tho portad 

from t?IQ Z 	 i toT iy 
; 	 conai6id. 'Ota 

ware in 	 dt 	tervi6; ii2,d - 

46 	ir2cO you wo-ro overovad as per VU1000 we Zgrot our 

	

t 	1C"culza ftn 	ppoMtnt in C. 

nrçcr (r) 
r 	 tmçøx, 

I ,  

.0 	The manevityr 
';L Q1pot 
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cc 

cc : 	 ;rc ow: 	a 110. 
(t1ti) datd 15 Dec 93*  you zynforsn 
t1)? CQU't cThd zIc L.s'nCu ec?rott1fy,.' s,% 
dl irvectold Vide SOCCE r4X 96, 95307/006CC :. 
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8}zri øhwiziandan 8haxma, 
0/. Chandrika 'bm•, 

, 	-) 1.b 98 

JpONp4 

Viii.. A Y.O. B4nda v  
IUWAHA.TX 26 	 Read A 

{ICnfidentjij 
8U3s 

This has zfereuoo to the intørvj.v held on 
21 Nov 97 at OSD Dopit Narani fez' th. poet if 
Watolvain. 

2. 	Tour nane have been approved in the paiil 
iict of vatohman, Therefore, you areádvie.dt. 
fuil up the appiioation form 08P 4) in duplicate 
duly o*pl.t.d un& furnish •thr 4.oum.nta such 
an 8oho.l Leaving Oertifioato, Cant?Crtitioat 
In 04 a• OB. 80 9  8T) , Arty dicharg. oortifioats 
In oaee of EX LJervio.inen) , Oharaoter Oertitióate 
am Per attoh.d preforins) and thr,9* 1, 00piam of 

pa.sp.rt sis* ph.tiraphe daly attested. 	Thimo. 
icournonta s1&u1d, be aubittod in par.on or by 
xegistsr•d pest t. the Area Manager, .Oantoi 8torea 
Department, P.O. 	atgaon, 	uwahati-781027 (A.um) 
lt.et by 16th March 98. 

Pleaee note that calling for application fern 
and othor dàouminto oliould not be oon.id.rsd as 
oommitnent or aaouz'anoe Lor regular app•intment in 
thin department. 

4. 	in cane thoae dooumenta do net.roaoh by 
16 Maroh 98i the oañdidatevi3.i frfit his right, 
for oonaideration of app.intuent as vatohiunn in 

• this department. 	 • 
• 

5 , 	On being appointed, you Will  be pseteci to 
• Dimapur Depot which piciané note. 	Is interiz 	enquiry 
will be entertained on the oubjuot. 	

' 

, • 

0 	

- 

nois Applioati.n fOz'm 	 . 	
. 

(8 a =ato OR ow )tAZAJ( 
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Al P.b 

Lthzi 13*11J&Y1L Zr. 8ing}i •  0/0 fliJay 8t.r.., 
BiL taaen Daar, 
P.O. Meulchulj, 

LcLj*4 VXAL 

AD 

frT)Confidentjjj 
8U3 x 	RUI TM1 T OP 

aLis has rafeuce to the inte 21 NOV 97 at C8l) I?po Nrmngj f•r the
rvj held on  

Don 	WstoIen. 
2 o

your nam, have been &PprOved,in the panel li.t 
'l Up ths 

of Wato• Theref,,, you are advia.ã to ti 
application f.rm (08F 4) 

dStø au 
in dupijoa. duly completed and t furj other 	

an Boh.el Leaving Certifiont., Oaate.Qertjjoat. (In oaee OU, 11C,UT), Army dieoharg. oeztifjo,,t. (In oa  
oerti 	 of 1 x earvio.m), Chara, tia.t. (a. per attached PrSfOZ.a) and thrS. oepj 

0 
 5 Of Passpr aims Phetsgra5 duIj att..t.d, 

1 ho.e d•cum.nte akit,uld be uubajtt.d in per 	or by regi axed Post t• the Ar*g 	ag 	Canteen 8toree Dep&rtmnt, ?.• 
(A.a) latest by 16 Marah Q- 

please n•t0 
that OJL.tig f•r BPPI4oktj.n foza I 

/
and Other dloua.nt. ahuld not 

be oajd.r.d a. or ansurana, for r.g&] z 	P•inszt in this depar'tm.it. 

4.  
th 	

In ease th.1 dooumte do net reaah by 1 Mar01 98, / 	
cand.jt. will f.rf.it his right fOr oaidsratj. of 

/ &PP *'U tmGnt &e  Watahman in this department 

,. On being apeint, you will be poetact to Dimapur 
Der4t whioh Please net.. No intez'jn onqi427 vil2. be  on th. oiabj .ot. 

nol Applioatj, form  
(cap 4) in dup3.joate 	 NOR REGzozi 

)!A1AG3R 
z 	 (MaT) & Character' Certifjcat, 

/ 

H 
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J.b 98 

Shri Taugbaha&ur Larki, 
C/a Be Jogehi, 	 ____________ 
Direotezat. Of npleyment 
& Craften r.ining, 
Asasm. R.hsbari, 

a 
jConfidenti 

8UBs BCEUIIZiT 01 WATCW41?i 

This baa reference to the mt srvisw held en 
21 Nay 97 at C8D Depst $araiugi for the past if Watokim.n. 

2. 	Your zee have been appr.v.d in the V&Uol list 
of Watabman. Th.z',fsr.. you are advised to fiU.up the 
applicatien farm (081 4) in dup3.ioats duly csmplstsd 
and furnish ether 4sam.nta much se gobe.l L.mug 
a.ztifioats, Qa.tC.z'tifiost. (In oa.e oc, øa,aT), 
Army discharge .o.rtitioats (In case of RX t3.rvio.misn). 
Character Certificate (aa per sttsohsd pr.ferms) and 
thra. espies of pas.part .La• ph.t.graPha duly attested. 
Th.s. diournsxita ShU1d be lubajitted in perssn er by 
registered peat to the Area Maniger, Canteen Stirs. 
Department, P.O. 8atga.n, Guwahati 781027 (Asuim). 
lateet by 16th Karoh 98 9  

Please net, that oalling for applioatiefl ferm. 
and other d.oumeuts sh.uld net be oeri,id.r.d as, 

oacrnitinont or aesuranoe for regulaD appointment in 

this ñ.partmezit. 

40 	
In case thasà d.oumeuts dc net reach by 16 )larch 98, 

the candidate will terfiot h.iB right for o.nsidez'ati.0 Of 

• ppeintxient as watohxiafl in this departmsflt. 

5. 	On being appointed, you will be pasted to Diznapur 
pepet which please n.te. Z. interim inquiry will be 
entertained on the subject. 

(z.i. 1(LAR) 

Jinali Application Y.rm 	 MANAO)1tII 

(03P 4) in duplioat. 	YOR RJjIONAL MAAQ]R (iiAUT) 

& Chsraotex certificate. 

/CQNPID TIAL I 



,1 

/ 

T 

	

-, 	•1 	 49 
of Once 

' O
!IPAR 

.•i Dj 

	

U. 	 -. 

AOMA 

/gt/t6'1  / 

- Ci. 
010 

gua* 	 T 

i 	ub.i' tt ,ox 
L)/o7a dtI.aO.1Qa9. 

toi&r aby 	 ob14* t 
jZMtLon azm(QLP44) in duplia&t. frc t)ij QtSia• 

%tG O duly cap31øtd etbr' doøu*tm .Oh 
wal £o.ving Q €i c&te,Okrt.1r CSZtiSi&*,t1XS° 

- øgr4 3 	O seOpO* 	phGWepb duly 
itt.td to be cbittad to tiø. ø*tL.• 	

.. 	
*t 

' 1Xt' e.ci6  
I . 	 •,.... 	 - 

• 	klwe €Zao ba it in m14 tht ooliiug 
•ø g 1tion føzi 	you &aau34 no* bo oiA. 
- caa'iitLA3.t 	 Xw reg%l .ppoint.it in 
thi aepi.r*a*t. 
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N9ftST/1/219 
(bLIG'L 

5hrL Lik.k*an ch. Neth 	 P\Qt 	
' 

ViAl. I*irsch.ra 
p.a 
P.S. 

SUEs q EyoTJi1JoIor MJLI 

Enclosad pisaas find be.4th, this f.U4na ptof.* 
x.cstved from our HO Mtaib*tw 	 lit 

(t)C.st. c_rtsprfaaas 

• 	24 Ch 	tr 	ficatø profø*ø 

(3) csr 4 Col.ima No. zi LAI  

20 	Ysu axg now advi.od to forward tha si duty, toiplstsd 
end,signad by the appropxit5 *i&thødttea fori ORWE*d 

L/RIL 	fission t. no an or bsforsji4D99. 	 •.•' 

C 

tC.I HO 5.0 3 P'xa 	 • This has rsf.ta your 

J J 	
3/pa 4%4/*IoT/$.rngi/42$9 
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• oz lnts*tian pt.ss. 

k9cj 	0 



ot. litdI*  
thJ,itry of Detrioe 	 $ 

a'i' rokus PAIXWMMW  

- 

- 

NPR!'N&Z jpoT 
CSD HO 	: 	 H 
MU'18A1 

U/ST/19/O9. 	 2/2'ct'99 

Bub $ WCtSjQTj FgRJjEP9T Q r.  

Rfsrsnce your 1ttnr No.3Per1/110T/arngi 
/4209 dated 99990 

In ths.sbovm letter you have furwardsd the profarts. 
• 	 of Ciase coxtificate.charactax csxtificát. and LSF 4. 

The individual has submitted the folLowing 
documenta duly completed and signed by the sppropries 

S 	 • 	 authiaritiee which are forwerded hsxswith for nscss.ry 
action please. 	 • 

49 

(v. 5IvPRA1OS114 ) 
£nai. s a/a 	• 	• 	 AREA MANAGR,. 
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cc $ 4( ) Narangi * for information. 	 -- 
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ub s 

It io prOXo8ed to drw ii an*1.tà fiU up 
•zititinèC/iutLr. VeO6L00r £oz' tao pout of k"AA1 in our 

i.io. 
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xne uu.nieum a - uoe;aoa.&. qu4,,qi 	• ae 
ezperienoe etc. required Or tkidsV 	r the 
rcruiting rul.* is ettaohs in £pp.sadz 

rwa- ou fiLte recluested t 
u.ttabi. c2ndidatee *ot no e than 20. (Twenty) kui, na 

th*: 	 UjO/ 0 du.catio A &44i 
.zperience etc. 

- 

40
, The list ii4i0ating tkei..Up.r.oneLs4draae# 

tate ot birth, qu.litio&tioso' age ma.y pl.e**s• be 
torwardsd in duplicate by 10'1990 i; 

5. 	£ltkiough the pafl.l will be drawA at (.L) Depot 
Zaxakai the seloc ted ce.xidid.ateø of this poet caa be 

oted. SAy waere in Zndis w1ero tae4,partm.At have 
ceo. 	 S 	•• 	• 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

LtJW/UIAJj. LtINCII 

äontempt Petition No. 42 of 1999 (O.A. 49 of 1996) 

.Lpate o 	ecsion 	This the 5th 	day of October,2001. 

	

• 	 .,•y 	;• 
:obb1 e Mr. Justice.. D.N.Chowdhury, Vice-Chairman. 
Hon'b1e Mr. K.K.Sharma, Meiqber(A). 
Shri Jagat Das 

:YS 
i 

ono Late .Satram Das 
ViflaLe Nabil, 
P.O. :Thoubanga, 
District-Sonitpur 
Assam •' 	 ..Petitioner 

By Advocate Mr. M. Chanda. 

-versus- 

	

• 1. 	Sri S.P. Paul 
Regional Manager, 
Canteen Stores Department 
Mniatry of defence, 
Satgaon, Narengi, 
GuWahatj. 

Sri N. Chndrasekar 
• A3sistant General Manager (?) 

1 Adelphi' 
119Maharshi Kave Road 
Bombay 

Sri Mohar Singh, 
Regional Manager 
East'Canteen Store Deport •, 
Government of INdia, 
Minisry of Defence, 

1 

	

	C.S.D. Depot 'Comples 
Guwahati-27. 

SriN.B.Singh 
- Dy. General Manager (P and; Admn.) 

•CSD Headquarters, 

	

• 	'Adeiphi, 119 tlaharshi Karve Road, 
• Mumbari 400020. 	 . .Alleged Contemners 

By, Advocate Mr. B.C.Pathak, Addi. C.G.S.C. 

4 	
1) E,  H • 

I'1)LiU!(Y J. (V.C.). 

Jt.1rJI 
" \ 	•.) 	I.,,! 	ii 

O.A. 49 of 1996 was instituted praying for a 
• 	

- 	• - - 
1." 

dction upon the respondents to consider his case for 

appointment against the existing vacancis of . Chowkidar, 

Watchman or any other Group D Post lying vacant under the 

Canteen Store Department, Misamari by granting age relaxation. 

ç.1lf 	 c o nt 
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7 	by order dated 15.9.1999 a direction was issued to that extent 

consider the case of the applicant with refrence to 

interview held on 2.6.1996 by taking into consideration the 

provision of age relaxation as mentioned in the judgement The 

respondents I this. time also turned down the case of the 

a.ppwicant on.ground of age. The applicant was fighting for his 

ca'se as is reflected in the earlier judgement of the Tribunal 

ir O.A. No. 49 of 1996 which reads as follows 

The applicant was a casual Mazdoor on daily rate - 

basis in Canteen Stores Department, Missamari, from 
29.10.85 to 1989. ue was selected for appointment as 
Peon in 1986 but he was not appointed. In 1988 he 
was selected for appointment in 'Group 'D' post but 
again he was not oppointed. In 1990 he was selected 
for appointinont an Mali. But at that time also he 
was not appointed, in 1994 he was not considered for 
appointment ati Cook. The applicant submitted this 
O.A. on 19.3.1996. During the pendoncy of the 
application the renpondonts mode recruitment to some 
vOcnt Group 'D 1  posts. The interview was held on 
23.9.96. Pursuant to the interim order dated 
19.9.1996 issued by the Tribunal the applicant was 
allowed to participate in the Interview. It is 
however, alleged that although he qualified in the 
selection his - case was not considered for 

• 	 . . 	
appointment due to being over aged. 

J . 
• 	 *• - S 

It was contended by the counsel for the applicant 

that the respondents were wilfully disregarding the direction 

of the Tribunal in computing the age the respondents ma most 

illegal fashion overlooked his earlier period of service from 

;O1985t028219,approximate1y three years four months 

:iri -contravention of all norms and standards. The respondent 

contended that said period could not be counted since fdr the 

aforesaid period the opi.icant was engaqed on daily rated 

basis and not on casua.I bni.s. The learned counsel for the 

applicant contended that the respondents were playing with the 

in a most contumacious manner. It was, stated and 

• 	 nded that the respondent authority by the aforesaid V. 
5m% 	 -'\•. -' 

sought to lower the' functional utility of,, the 

..n'1 1 ution and thereby rendering it ineffective. 

Contd. 
5tç 

~K 
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We have given our anxious consideration in the 

faiter. We are of the view that the said period of three years 

four months were meant to be considered in computing his 
-, 

aerv ice 	£ui: 	LIio 	.rputi 

conrst:ructiofl of the 1udqeinent. 	The re:pondenL3 feil i n t o 

error in interpreting the provisions of the Executive 

• instructions & orders etc. but for that count the respondents 

cannOt be held guilty of contempt of court without something 

more. To constitute CiviL Contempt there must be wilful 

disobedience to anyJudgement. The alleged disobedience must be 

deliberate. A contempt proceeding is not an usual or matter of 

-course affair. The power is of summary nature. - It is to be 

-wielded with care and caution. The power should be exercised 

whena clear-case of contumacious conduct not explainable or 

justifiable outherwise, then and then only the contemner must 

be pushied. The jurisdiction is entrusted in the Superior 

Courts for 	punishing contempt of its authority for the 

: .rpurpose: of averting or frustrating the course of justice and 

for mataining the authority of the law. The present proceeding 

is also hit by Section 20 of the Contempt of Courts Act 1971. 

From the tenor of the Notice itself it cannot be inferered 

that the Tribunal in tact initiated the proceeding for 

contempt by calling upon the contemners to show casue as to 

• why they:shOuld not be punished. The Contempt Proceeding thus 

stands terminated. Therefore the Contempt Petition is liable 

.-: to be dismissed in view o.f Section 20 of the Contempt of
11 

Court Act. The tenor of the notice itself did not indicate 

that the Tribunal in fact initiated proceeding for contempt by 

calling upon them to show cause as to why they should not be 

punished. 

In the circumstances the Contempt Petition stands 

There shail, however be no order as to costs 

I ••• 	 . 	" 	_• Jv 

* Sd/VICe CHAIRMAN 

.._. 	:- 	.. 	•'! 	 a" 	 'J/ MLMLLR (A) 
4/ 	 • 	-\\ 

Section Ofjirr (r) 
CA: T t 11l-'4/$i! IL4NCI! 

I
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IN THE CENTRIL 1DfINISTRATIJE TRIBUNAL- I 
GUWHATI BENCH: GIJbJRHATI 
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> 	B:  

In the matter of 
G.A. No.304 of 2003 	

zoo 
Shri 3agat Das 	•,. pp1icant 
-Versus- 

Union of India & Ors. 

Respondent 

• 	 WRIT1tN STATEPIENT FOR AND..ON BEHRLF OF 

• 	 RESPOmENTS NCS.1,2,3 & 4. 

I, Vinod Kumar, RM(E), Canteen Stares Department, 
:Narangi, Guwahati, do hereby solemnly affirm and say as follows :-

1. 	 That I am the R.P1.(E, Canteen Stores Department, 
Narangi, Guwahati and as such.fully acquainted with the facts 

and circumstances of the case, I have gone through a copy of the 

application and have understood the contents thereof. Save and 
except whatever is specifically admitted in this written statement 
the other contentions and statement may be deemed to have been 

denied. I am authorjed to file the written statement on behalf 
of all the respondents, 

20 	 That with regard to the stateeants made in paragraph 
4.1 of the application, the respèndents beg to state that the 
applicant was. engaged as daily rated at C3D Depot Misamari with 
effect from 26th Oct 185 0  

3 0 	That with regard to the statements made in paragraph 4.2 
of the application,the respondents beg to State thatE during 

june'86 a panel for peon was drawn at CSD Nisamari although the 
1p"plicants name was not Sponsored by Employment Exchange, he was 

empanelled at Sr. No.7 in the said panel being a departmental 

candidate. The pan9i,as valid up to 09-07-88. From the said panel 
only 2 candidates were given appointment. The applicant's turn IT-

did not come up. till the expiry of said panel. 

4. 	That with regard to the statements made in paragraph 4,3 
Of the  application,the respondents beg to state that during Nøu'88 
Local panel for Group 'C' and '0' was drawn at CSD Depot, fliaamari, 

Contd,p/2- 
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( 2 ) 

The name of applicant was empanelled at Serial No.3 in the 

pane]. for Watchman. However his name was subsequentlY 	ncelled 

from the panel consequent to Govt. order Nb.011 40014/18 84 Estt 

(C),dtd.7"595 (copy enclosed as ANNEXURE -i). The applicant 

was also empanelled for the post of Pali in the panel drawn on 

10-9-90 by CSD Depot P2isamari, his name having been sponsored 

by Local Employment Exchange. 

Since there was no vacancy till the expiry of the panel i.e. 

11_22th5 appiàiTwas not given appointment. The applicant's 

name did not appear in the panel drawn on 23-5-94' for the pESt 

of Cook. Hence the question of giving him appointment did arise. 

S. 	That with regard to the statements made in paragraph 

4.4 of the application,the respondents beg to state that the 

applicant 'e Lawyer 'a notice dated 26-6-95 was suitably replied 

vide our letter No.3$Pers/P_1/1107(PliSamari)/4932, dtd.28995 

(copy enclosed as ANNEXURE-Il and iii). It is agreed that the 

applicant was empanelled twice i.e. Jan86 and Sep 90 but 
appointment was not i sued due to lack of vacancies during the 

vitifaidpene1., 

That with regard to the statements made in paragraph 

4.5 of the application,the respondents beg to state that as per 

recruitment procedure the regular appointment is given to the 

candidates who are empanelled subject to availability of vacarcy ,  

during validity of the panel and not just because the any 

applicants have rendered service in the past. 

That the respondents have no comments to the 

statements made in paragraph 4.6 of the application. 

That with regard to the statements made in paragraph 

4.7 of the application,the respondents beg to state that it was 
411- 

decided to draw panel for the post ofriver aidWatcat 

jvlisaeari during Sept go Sioce the applicant came to know about 

the drawsl of panel he brought an interim order dated 20-9-96 
from the Hon'ble Tribunal, Guwahati to allow applicant to appear 

for interview. Accordingly he was interviewed - but not considered 
0 

for empanelment by the board due to over age (being 32 years). 

9. 	That with regard to the statements made in paragraph 

4.8 of the application,the respondents beg to state that the 

applicant was not a casual worker but was engaged purely aS 

Contd .p/3- 
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dai'y rated basis, anas and when required basis depending 

upon the day to day workload of the depot. Hence benefit of 

counting of the period of hiä service as daily rated worker 

from 26-10-85 to 28-02-89 (i.e. 3 years and 4 months)?or the 

purpose of relaxation of age limit is not applicable. 

The applicant has not stated under which Oil he is claiming for 

temporary status. 

That with regard to the statements made in paragraph 

4,9 of the application,the respondents beg to state that the 

applicant was eligible for age relaxation only in the terms of 
being SC member. Age relaxation is not applicable to the applicant 

' since being the resident of Assam. OTINb.14017/20/87-Estt(RR) - 

dated 15th Oct 87 (copy enclosed as ANNEXURE-IlI),, under which 

age 	to the extend of 6 years is applicable to resident 

of Assam only for a period of @ 'ive years from the date o? issue 

of the Oil i.e. upto 14 Oct_92where as applicant was considered 

for appointmentff eference to interview held on 23-6-96. 

Age relaxation in the term of casual labour is not applicable 

to the applicants as explained in para 9 above. 

That with regard to the statements made in paragraph 

4.10 of the application,the respondents beg to state that the 
respondents have at no point agreed that the applicant was 

asual labour. He was a daily rated, working day to day as and L 	
r
_.-1 
quired basis. Hence age relaxation to the casual labour 

is not applicable to the applicant. 

It is not known that which Oil the applicant is referring to. 

It is not disputed as to how many days the applicant has worked, 

but the applicant is not entitled for appointment due to over 

age. 

That with regard to the statements made in paragraph 

4.11 of the application,the respondents beg to state that the 

Hon'ble Tribunal,Cuwahati in its Judgement in OA No.49/96 has 

directed to considered the case of applicant with reference to 

the interview held on 23-6-96 by taking into consideration the 

provision of age relaxation. Accordingly the case has been 

examined and the applicant found eligible for age relaxation 
available to the member Scf STategories which was not sUfficient 
i.e. even after offering age relaxation available to SC members, 

Contd.p/4- 
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the applicant was found over age hence he was not considered 

for appointment. Accordingly corntempt petition filed by the 

applicant was dismissed by Hon'ble Tribunal, Guwahati upholding 

the respondents decisiOn. 

That with regard to the statments macic in paragraph 

4.12 of the application, the respondents beg to state that it is 

not understood what the applicant is intending to established 

by referring letter dated 21-2-98, 05-11-98, 22-10-98 and 29-12-98. 

the department have never misled the HOn'ble Tribunal nor 

suppressed any material fact. 

That with regard to the statements made in paragraPh 

4.13 of the application, the respondents beg to state that the 

applicant is over aged at the time of interview held on 23-06-96 

hence he was not eligible for regular appointment. 

That with reference to the statement$made in paragraph 

4,14 of the application, the respondents repeat and reiterate what 

is stated above. Respondents further submit that the Applicant 

was neither a daily rated worker covered under temporary status 

nor covered with the status of casual labour in accordance with the 

guidelines issued by DOPT vide OM dated 10-9-93. The Applicant 

was engaged purely as daily rated as and when required basis 

depending upon the day to day workload of the Depot. It is further 

submitted that even when vacancies are available with respondents, 

'the recuitrneflt can be made only after observing the laid down 

Govt procedure. Further, the Respondents beg to add that "as per 

settled law, no candidate gets an indefeasible right to appointment 

merely because of inclusion of his name in a panel". Ruling of 

Hon'ble CAT, Allabbad bench dated 1-12-99 in OA No-. 1999/93 in 
the-matter of Shri Munna Lal & Ors V/s Union of J.ndia & Ors is 

enclosed in 1nnexure - V. 

The respondents beg to submit that this Hon'ble Tribural 

had disposed the OA NO. 49/96 filed by the Applicant, pleading 

similar avermentS and also dismissed the CP filed by the applicant 

upholding our decision, 

160 	That the respondents have no comments to the statements 

made in paragraph 4.15 of the application. 

17. 	With reference to the statement made in paragraphS. 

5 to 5.3 of the application, the Respondents repeat and reiterate 

what is stated above. It is submitted that to cope up with the 

increased workload, the resPonctents have engaged the services 

of the applicant and not at any point of time he has been assured 

for continuous employment as such the contention of the Applicant 

Contd. .5/- 
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That he has got the legal right for his consideration for 

aP?Ointment is absolutely baseless misconceived, hence denied. 

.18. 	That with reference to the statements made in Paragraph 
5.4 of the application, the Respondents a.eny the Contents and 

'ePeat and reiterate what is stated aJove. 

That with reference to the statements made in paragraph 

5.5 of the application the respondent beg to submit that the 

andidature of the Applicant is to be considered in the light 

of existing recruitment rules and this Hon'ble Tribunal may 

not pass any order in this matter. 

That with reference to the statements made in Paragraph 
5.6 to 5.9 of the application the Respondents repeat and 

reiterate what is statea above, 

That with reference to the statements made in Paragraph 

5.1.0 to 5.12 of the application the Respondents repeat and 

eiterate what is stated in paragraph 9 and 10 of the written 
statement. 

That with reference to the statements made in paragraph 

5.13 of the application the Respondents repeat and reiterate what 

is stated in paragraph 19 of this written statement. 

2.3. 	That the applicant is not entitled to any relief souçht 

or in the application and the same is liable to be Gismissed 
with costs. 

VERiFiCATQN 

I, Vinod Kurnar, presently working as R.M(E), Canteen 

Stores )epartment, Narangi, Guwahati being duly authorised and 

cometent to sign this x verification do hereby solerry affirm 

and state that the statements made in paragraphs 1 23 of the 

application are true to my knowledge and belief, these made in 

paiagraphs 2 - 'being matter of record are true to my information 

drived there from and those maae in the rest are humble submission 

bfore the Hon 1 ble Tribunal. I have not suppressed any material 
facts. 

AND I sign this verification on this the 	Ac th day 
of May 2004 at Guwahati. 

VINOD UMAR 
Regional Manager (East) 
Canteen StoreE Department 

- ooQv of India. Minisri y of Defence 
1027 
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No casual labourer not registetCd with tile Bmptoyiuent 

ExthZflC silould be appoiEiitcdto posts borne ' the regular 

e*ab1iSbIfle 

Casual abOUrer appO1fl through Empk)YWt Exchange 

and possessing xperiencc of a ninimntfl of two years' conli-

auOlLS service as casual laboor in the 0f/es tt0 

wiuch they are so appo&nted will be eligible for apposntrnCnt 
to posts on the regular establisijinent in that office/estab3ish-
meet without any further. reference to the Employment 

Exchange. 	 - 
Casual labourers recruited in an office/estabb5t)mt direct3 

WithOUt reference to the Employment Echan, should not 
becOflsid<d for appointment to regular 

esLablishrflCflt unless 

they get themselVes registered with the EmpIOYflt Exchange, 

render, 
from the date of such registration, a minimum of two 

ttS 
scrvice as casual labour, and are zubsc 

years' COfliQUO - 
qucnity SpOnsored by the EmployrflC1t exchange in accordance 

with their position in the register of the Exchange. (See 
paragraph 3 beLow for one time relaxation.) 

3.2. A casual labourer may be given the benefit of 2 years' continuous 
servlcc as casual labourer If he has put in at Least 240 days (206 days in 

the case of offices observing 5 days -wcck) ol service as a casual labourer 
(i0cludiflg broken periods of scrvicc) during each of the two years of 
servieC referred to above.  

C.t.. MJ.. O.M. No. F. (2).Et. (Spt)&J. dalcd tho2dth 
JaflUIUY. 196 MI-IA.. 

OJ1. No. 6J52/603tL( sa). dIrd thc 16th Veb(utrr. 1961; No. t6/tO/6(,-tis(L. (IM, dzcd 

the  2nd DcOtJCt, 
1966: No. 14/i/68.CStt. (C). daicd thc I21h FcbrUorY. 1969 and D.P. it 

A.R.. 
OJ'l. No. (C), dacd the 26th Octobcr, 1954. 

4. Reguistrizatton of ,servlce 
of casual workers, not recruited through 

£mpkYJth.1tl £xchauge Licforc i-5.l95, In Cro&rp 'D' potts 

4.1. The services of casual workers may be rcgolarid in Group 'IY 

posts in various Ministrics/DePartmCnts, etc., subject to certain condi-
tions, in terms of the general rn.ctructions issued by this Department. One 
of these conditions is that (he casual workers concerned should have been 
rcct-uitcd tirough the employment exchange. SpOnsorshiP by the employ-
mcn( exchange ii.ing a basic and essential condition for recruitment under 
the Government,  it has repeatedly been brought to the notice of the vanous 
administrauvc authorities that recruitment of caru-at workers should always 

be madethrougI 1  the employment exchangc. It has,'hOWC', COfl)CtO the 

notice of this Dcpartmcnl that in certain cases these instructions were 
contiavened and casual workers were recruited otherwise than through 
the employment exchange. Though these personS may have been conti-
nuing as casual workers for a number of years. they are not eligible lot 
regular appointment and their services may be terminated any time. 
Haying regml to the 1acthat casual workcr belong to the weaker .sectioll 

of the society and termination of their services vnn cause undue hardship  

to them, k has been decided, as a one time useasliTe, in consultation with 
the Dir 	r-Ge21Ca, B:a44o7m=1 and Traffn8. that CSUa1 WOCkS 
tU7lñted before the issue of thiistnactions may be cemsidered for regeiar 
appointment to Groisp 'D' po, in terms of the general instructions, even 
if they were rccnuted othvise than through the employment change, 
provided they are eligible for regular appointment in all other respectS. 

4.2. it is once again rciteratedthat no appointment of casual workers 
should be made in future otherwise than through the employment 
exchangm if any deviation in this regard is committed, responsibility 
should be fixed and appropriate dcpartmcntal action taken against the 
official concerned. 

O.M.No. 49014/I J84-B.stt. (C), datcel the 7th May, 19t13. 

. 	5.. 
- There is a complete ban on engacmcn( of casual workers for 

per up 1forming dutics of Gro C' pOsts and hcncc no appointment of casual 
workers should be made in future for performing duties of Group 'C' 
posts. If any deviation in this regard is committed, the administratis'C 
officer in charge in the rank of Joint Secretary or equivalent will be held 
responsible for (hc same. 

O.M. No. 49014116/9-E-st. (C), dated the 26k Fdxury, 1990.) 

6. I>aymcnt of wages to unskilled casual workers in Archar-ok,glcul Surcy 
of India 	 - 

It has bccn decided that the unskilled casual worker whose nature 
of work is the smr. as that of the rcnul.ar  employees may be paid at the 

- rate of 1/30 of Rs. 750 pius DA for work of 8 hours a day with cffect 
from 7-6-1988. The guidelines issued by the Department of Personnel and 
Training should be strictly observed. On a rcfcrcnce made to them, it has 
been clarified as under- 

The persons on daily wages on regular nature of work should 
not be engaged. in case casual worl.crs have been engaged tO 
do duties of regular nattjrc, they shall have to be paid at the 
minitninu time-scale of pay plus DA for work of 8 hours a day. 

The casual workers arc required to be paid for the day on 
- 	which they actually perftett-4u1ieS. 

If the casual worker is callcd for duty on a holiday, he will - 
have to be paid for that day. in case this holiday happens to 
be paid holiday for the casual NvOrkcT thai he will have to be 
allowed additional wages for the duty for that holiday. 

The practice of engaging a casual worker on his ucekly off. 
day should be avoided. Tb4 question of allowing paid wcekly 

- 	off to casual workers in the offices following five days week 
• 	work pattern is under consideration of- the DCPZirtInCfll Of 

Personnel and Training. 	- 

- 	 . 

- 	 - 
- CASUAL LABOUI - 
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ZIAtW( Ca\ND),Acvocate 
Gauhti High Court 
C/o Latc 1 abindra ?urrtdar 
Bya Lone..7, Lchjt Nagr 
'uwshati."71007 

-
0 T X  ._ •_ - - __ 

To 

The k1znacr 
CantQcn 'tora DepArtmint 

21. 

A19NfXURXi.4 I : 

do 

Unãer the in8truction of my client Sri l oagat 

Date, 6on of Lat Satram Pas of v.1lage 1abil, P.O. 

Towbhjçj in t.h ditx:ict of onitpux X do heby give 

this notce tO you undcrmontjorij groundt 

1. 	Thtmy c1.tcn: ic rt cit.tor of n 4(i hviç his 
permntnt reince it th 	fzmi.id addr3. He 
road upto Cli33 IX. 

2, That my c3.ient'a name was sponsored through the 
ocalrnployrrnt lixch -inge to the Canteen Stores  

I)eprtrtent, )1iacnri, Xinitry of etnc, ovt, of 
India. ThcrePt*r my cU - nt app 	hforo the 
'o1ection Board inl ww e1ote for npc,st Of 
fltzdoor at Cantcn tor( Dcp.rrtrnnt,: Hirmari 
"Pot. L'j client 'It's ArPOintrid As. dtiily rated 
1rncloor with eioct from 29,10,19f zrnclworkod 

upto 1989 xt th'i 	Of .. 	151; 21/'.., 31/". 

and 32/w etc. 'c'r ñy with artificIal breJcs. U 

rved to the bást atirfctjon of the authorjtLe 

ccncrrwd vith i cory of .certiiicte dAted 5.$.7 

id b: th ngr, Ctnton Irkq Dpartznt, 
Ziiaanwirj Depot. 

3 * 	that aince•1R9 my ciiEmt is without job. 

4 9  That my cicnt flcd 	tcprLrntUon dated 30.11007 

\praying to qpt-eppointmant but to no result vide 
reprentiion ded 3O.11.87.1y clirnt has 

working eperiencr in this Depot for, 'cut 4 yearn, 

L 
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Annexur44- 7  

5 6 	That many other pernons were appointed in thin 

C..D., Msamari Depot on regular bariis but my 

client is 	ajgled out, My client cm to know 

from rliabla source that very recently that 

office of the Ac3ministrtive Can3ant, 	Qmri 

has recruited some off iciels against regular 

vocinc.tes whereas the cae of my cLient ha not 

been connic3€rd. 

6. 	That my client has acquired a legal riht. 

regular appointment in this C,S.D., Z4isamar,i Depot 

as he has completed more than 20 dtyu in. thin 

IThpot an per Ciretlar of the Contril %vrnment.. 

Under the facts and circumstances state above 

I request you to make an arrangement to appoint my client 

in C,S.D.,Misamari Depot aa 4azdoOr on regular hais 

otherwise my client shDll institute a case in letal 	. 	. 

forum appropriate relief. Hope you wilJ avoidbt,t2r 
.... ..................... t Y. 

experience of cace for cost and const%quenco thorof. 	... . 	.' 

Ioie YOU Will do needful as eaZly an ponfiXble. 	.: 

/ 

Thanking you, 	 . 
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GOVER1E'T OF INDIA, 

N J INISM7 OF, DI%F1:t'CE, 

CAT 	O 	rA(,ET 
9. M. . ROAD, 

- 40) 020. 

LI  

/f;Q7(1taar4arQ/)-f 2. 

	 18ept 095, 

Cour't, 

EMPLOYMENT TO SF11?I.JAG4T DA 

Reference your ilottce dated 26.6.95 for 
RIO Late $atram Das. 

71vinO C1plO]iiLeflt 

Q Afl1 	u 	c. - 	-, - - - 

2. 	'e have exatned the cas2 of uour clicn2 Shrt.JaDat Das, 
8/0 Late SatranL Das of villa9B I1abil,1.0.J'Ob12UflOa, List_.OflitPur. 

Brief of the case is asunder :- 

0 8hrt.Ja9atDa8a0 en9aged at our Mtaazrzari Depot io.e.f. 
26th Oct4  85.' Thou9h hte nai 

zaas ewpan62l8d in the local panel 

./0rIatChmOJ2 which asdJaWfl on 22/23 NU'88, his name was 
c4eehlBd from the panti'bcBed fl thà 'OQOZ't. Order' bearing 

XaOJ. 40014/19t841 	4àtø& 7#4 aay'85. 

?he order etatu ttuaXW0tk6 ' 8 reorut ted prior to the 

Issue of t?e ths 	cttI"Cdfl'b8 àwa4dderld for' regular. 

appoint wen of Gp.'D.*pót. ez,en if they mere recruited 

othrLee than throgft the 	ployment E2chanOø, provided 
they are eligible for regular appointment in all other 

ipects. 
it) Your cltentflW2 wu':eipane1l6d for the post of halt 

whefl'the localpanels /orGp.'JJ' cate9ortes were drawnat 
Misdmari Depot on 10.9.90 as his name was spOfl3Or'ea by 
EmployMent EchanDc. Since there was noacanCiJ for the post 
of Iali at our ,iiscz'rari Depot till expirl/ of valtaity period 
of the panel i.e. 15.8.92, we could not gtvc appiflt7!Leflt to 

your client in our Depart VLent. 

Lii) 7e0ardin9 recent ,'ecruitmcnt in CSi ' ar,ari, it is stated 
that on 23rd '4ay'94, local panel for Cook was u'rawfl by 
Mtscz4ari Depot and the person who has been eiiipanelled at 
SrlJo.l was given appointwent to 	

of 

Cook at our 1tsa,t.ari Depot. 	. 

3. 	From the GbQOCa it tmaOen that oe 7sae 
nqt done a*i 

injustice to your Clilfltb 1./ore. *u are requO t.d to pprcds8 

the position to your cliUt hrt.Ja9tZt Das. 
 

VV  
• 	 'y• 

I 

1"
OIC F)  

For General ianaQCr / 
4c) 

_T-  - 

--- - -. 
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of Asa,n for appointment in public serviccs._Thc Residents of Assarn 
(Relaxation of Upper Age-Limit) Rules, 1985, notified on 30111 September, 1985, 

provide for relaxation in the upper ae-ljmjt up to a maximum age 
of 6 (six) years to all persons who have ordinarily resided in the State of 
Assam during the period from the 1st day of January, 1980 to the 1501 

;4 

/ 

120 	

SWAMYPS_AnLtS 	
AND ADMINISTRATION 

day of Aiigt,11 from recruitment to scrvjce and posts which are 
made through IJIè UI'Sc or the SSC as also recruitment to all civil Posts in Central Governnc,it office5 located in 

the State of sam othcrwis 
/ 	• 	

titan through the UPSC or the SSC. These rules shall rem0 in 
for for 

a Period of five 	

the IitI, 

I 	
OCID cm. 19S7.) 	 - 

II 
/ 	

7. Upjwr age rclaxutj01 admjssih, 	Cover 
u,I( EwpJoy5 for 

(hireci rccmujtmnc,it to Group, 'A' and '11' PoSts. 
	

I. The following (kCj- 
SiOfl5 have bc 	taken in 

cdnsultat;o,i with the Union Public Scrvjcc Commissj0g1 :- 

(,) CIO%'crnrlicnt scrvanjj may 
not be allowctt any rclaxatjrni or age (or. fCcrtIi(fl)eflt I Group 'A' or Group '!h posts OH the bi5 of compctjtj.c xamjnaj 	held by the Cómmjssj0 ecep( in cases where i has 	SPCCIflCflIIy provided for in th Scheme of the cxam pation approved J Consultation With .1 	the Commission 

(1) 
Govcrnnic,it servants n1y be allowed on a uniform basis, 
relaxation of a maxjnui,nu'r 5 

Years in the upper age.flmj for,  reCrIuitnuent to other Grou 'A' or Group 'B' posts by advr tisements tl)roujp the Corn 
	

SOn The age relaxation will be 

	

ljj CU 	S Iljt 
could \bc estab1jsh.d that the service already 

rcndered in a particular post 
will be useful for the cf. flcic, discharge of the d1i\ of the post(s) rccruj(nuc,

i t 10 which has been advcr1iSd Dccon 
in this regard will rest with 

U. 	 the 

A.R Oj.t. 
No 41'4Ett (D)damcd the 9111 April 1981. 2. lc w;is riqm 	1 WN' r uii:,,k IIr;I, h, uIii.\iJ,,. 

1111 ,ii fj,j4 	Vltipi IIpI 

I/jul 	 I •.,i.•.,,,, 	
.' ..U.,I.j, 	., •, 	' 	

4IlI(fl,flJ 

'•••'II. 	
S''h '%IIitja 	C.IfljU, 	tile t ) Urvie%. UI lice and, th)erclole rccritnictit to which is rnde by the orgarujs

0 1j 0115  
themselves. f:or 

CXl)plc Groups 'A' and 'U' POs't.c fl Paramilitary forces 
I 	

and SCkflhiIlC/tCChluical Posts in ScientIfic dcpariuuiclits fall in this category. 11/V 
As it wa not the intention to deny 

this 
conCcsj in th cases of this tc, it is hereby clarified that the PfOviSion5 of the 

a 4ovc .nuentjofled O.M. arc also applicable to depamcntai candidates for roups 'A' and 'B' • 

	

	
Posts to which recruitment is made by a body othç than UPSC. The 
Adcu1inictrati.c Department COf)cCrfle(l 

Would 
be cornpte,it to cake a dcj. 

• 	 5101) 
in regard to the qtics( ion wh)ctJr theme is a 

flcj 	c(WCc the dutjc 

	

A/Is 	
of the post held 

by the Goer,,t,jt servant and thosc Of 
the post for Which 

	

I 	
is bcj,i 	ultad. • 	

I G.1., flrpi. of l'. . T:g. O.?i. 
	1 $ 0 12/5/87 

Eui (D), dakll IIIc1 iIh OCtOb 

1957. 
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A G E I.ELAXATIONS FOR APVOINTMENTS 

1. Categories of persons and extent of c(rnccssions.—Cejn a 
concessions have in the past been sanctioned to few specIfied caegorics of 
persons for the purpose of appointmcnt under the Government of India. 
These concessions are still in force until further orders. Dctail of the cate-
gorics of persons and age concessions alrnissiblc to them, 'as given below 
are hereby published for gencral information- 

• 	 Catciorj of Pcrsor.s to Catcories of Posts to ' 
whom Age corression is which the Age con- Extent of Age 	- admissibe cession is admissible 	, conctsjons 

(1) (2) 3) 

() Scheduled Castes a.,i All posts filled by direct Five years. 	. 
- Scheduled Tribes. recnjitment. 

All 	posts 	filled 	by Five y 	 - 
promotion when an upper age 
limit not cxceding 50 years is 
prescribed, 	except 	pos 
which 	have 	arduous 	field 
duties 	or 	are 	meant 	for - ctatJonal 	

safety 	or are 	in - 

pirvnilitary orgarizations. 

(ii) Rwcncbed Central Govern- For posts filled otherwisà dun Period of prevou 	s-ervie 
ment Employees. 	- through UPSC on the basis of under the Gornment of 

co'rnpctkivc 	tcst.s, 	i.e, 1 	f1llC4 Ind iap1mthreeycrs, 
- through 	Employmem 

Ev-hange 

• 	 (ii 	Ex-Seryjcemen 	and -do- 	. 	' 	- Service 	renered 	i: demobilized 	snnd 	of 
Aed Forees. 

Army, 	Navy 	and 	Air 
Foree phis th 	years. 

'ii) 'Slole time 	Cad t -do- 
., 	lnStnjCmorsjnNCC_ . 	 . 

(a) who were rteased 
frnm NCC alter 

(a) PencJ of ser,iee 
re expiry 

of 	their 
rcndcri.d 	in 	\CC piks 	e 

in.raz ctend d three yvrs 
tcnu 

(b) 	who 	were 	released 
fr1Dm NCC 

(b) 	Pcri02 	of cj- r.e 
b.- fort 6: expiry 

Of 	their 	tnnJ -'uended 
rendered 	in "CC p!_i 
three years, p - 'd 	dr's tenure. 
have sened:i the \CC 
for a perioj 0 	tt leac 
than six ni5ns prior m 

------------ their rcleac'- i - v- i I'.CC 

fl4t' 

o 

	 /1 

I 

II 

• 	'I ; 
'1 

M1 

t 
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1. 

/CSD AGM(HRD&L) 
••p.4 	 I. 

- 

( 

I)4 

lfl tri1A z mtrL *itraLvq 1'rit,r..). 

,0r'ch 1  

C.DGd: Th13 	 dy or fl._!S. 	1999. 

Cozm;_ 	OfltLQ Mrt S. Dya1, /,N. 

HOh'j Ø  r. iar'i 	Uøj n, 3.c'L. 

QLajniA p 	r 	1 0 n  N. 199 9r1993. 

1rnunna L&I aoj Qtout 53 yeare 
	øcn of 

	

ri 	E11 5trey, 	%jcjt  of 3.new m t,pur4k
,han 

2. 5N..v Charar *gbd "cut 26 yea,5 	con or 3.L.1131k%jar asjt 	or 

	

 KDn. 	 97/ 	LjD Kaoht 	ComQ.,fld 	Civil 	ria 	flarcj 

iPotitir . g, 
(ThrQçh Sri R.K. Nirnt 

Arv.) 

/ 8 r 3U 3 

1. Un 	
;rlrdi4thrcuçh  

l-1 	 1 ry or 00re0 oa C  
"W Delhj. 

. G- a 	ta8r (P 	
) Cflritaet, Sor, 02rtme,t, CoVRrneflt ar 

A 	
Ino0, tlin8y of Cgrcnce,'ELpHi 

119 1 fleha 	
oad, 

3. rnvr 	
flth 	

Storu Oepartmflt 	Opo, 

(ThZ-DJQ, 	S:i c.s. -. 1n9 	A1•) 
.. 

iLt, C °pwn Court ) 

(Cy 	oibi 	rr. S.,
Mnmblgr (a.) 

app 	
ti on he0 bamn rji0 ro tho rljor 	

dit:0 	
to th 	

to i4 bU 

on t 	j 4 	
in 	

O h9 	
or 	PO1 or 1985 

 
'rid or 1988 
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• ii. 
	 ., 	 - 

-2- 

uf 	 No 	 and 	*flQi 

of i0e1 £n case or 	tLcur6t No.2. Th.,r 	• 

ror cis reoticiri to the r a ,oponnte 

t a, produce the entire proceedings boro the 

Ttjn1. 	 -.  

Tho 2ppliCante have S tOted that their 

n*mee 	have bt &panrjored bymp1oynerit 

E,chari 	hanaj for the post of 	Ie;oor in the 
---- 

c31 	or 	.750-940d thQy were eleted by - - 	 - 
a 50 lac tion Cornrnjtt5. AQpjcant No 	I aa, 
AA1QCtnd in P&Mals uhich wore m*du in 1986 anø 
tharoarttr in 19 8 8  and pp1int U0.2 use inCiL.d$d 

in prJ rorrnd1n 	1988, Tho name or the 

tPPlicant No.1 wa3 at aerial ta.14 in the panel 
f 19 	4 re serial No 4  21 in the panl of iee 

Th5 rtrn 	or the 	 No.2 	WaA 5t serj.1, 
N043 in th ,Png 	of 19$, Oapit 	irLj 	of 
thoir 	 thPitnolc no 4 PPOintment 	tt' 	- 
.JtO isovec, to 

The ar;urnnt8 oP Sri OPendre 	Natr 	- - 
Briar 	 0 9, Sri R.K. ?im and Si C.s. Siflph 
Pcr th 2  re3por,-.nt5 	?-ieve bor, heard. 

4, 	 The fL 	
of the learned 

rctha ePp Orit j 	
that no rg5Qn ha& bee 

r 	n:t 135uinQ 	1QttQ 0  of 	PPoifl'tm.nt 
tc tr 	

that the 	Qpurj 	or 

but th0 Pan3 wUrQ 
hot 

n' th0 EPPlicant 	re 	ntt Qivn or1t or 

ThQ Ctfltj 	f th 	POfld 
that th Par1 	

CUrrant fo One yar and rnMy 

	

f:r 	arth.:Aixmonths. 7hus th la 
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PI- 

• 	
iar 	92? 4 ) 

-C'  

p4n a I 	r 186 	r.dt or. 4 . 2 . 8 7 Wnd w db vd.id 	ti11 

r a r at P, rnøtt 

N i n QcI1jlt,3 	rrr 	;.nor .. 	Uatø'ory on. 

1:c'm 	$.C.fs.T. dUflQOZy *r,e one candida i t e  

tom 	x-  aovico rnor c atugor y wor 0 ortciroj appojntmint. 

t4c 	 v&i1ab1,u 	and thrfog no  

c.rr pr oonr, CQQ..tj bo aCC cmmOds tj. Tha nacn a Of 

No.1 	 v. sr3. ND •  IA •  •irith 	).S.et of 
a PO4tionQcm,,t

tQd b',' thq ow pj jCQnt4  
Il Vjj or thie, th 	cl1.t 

orNp P lica , LN 0 0 roz 
on the ba2l e 

 or pn.1 or 186 i a not 
t It (1 	t 1 

6. 	 As rOgArds 	 or 19135, the 
hp mtLofled 

in thjr CDuntQr ep1y thQt 
Or3. to 	

*rdjcjjtQ$ who had axpar 	
Of t.,Ork 

the CIOPQrtmet ar 
ompoytflt 	

the ePP 	i- ct 	iur 	serial No 21 9 

ror 

	Ctivay 	thoy 	
not 	bc orrurQd aPPintMent fl or Viee, Tn g  1 94rnad  Co 4jneal

fo 	the h 	not 	 thi 
thoh h - 	•• %J" ' O ct they 	hçj 	

Q mPIO n 1Jrnt,er of to 	omp te the p*nj 	r t Lu not the  
-,';c:nt0nti0n 

orlaarnvCCOLJflAVI ror 
th ePPUcafltQ thst •"ndit0 	tanjnQ 	

in .rjt to th w 	Orr. 	
pointm,nt Tt- 	Lrt 	

o

Coun 

	aPPlicOnta 

antjo 	
that th reapoflnts 	

orr6 	
*Ppoifltmont 	o f1idat 	t a n 	at 	Etj 	No,2 an 	 No,4. 	the wLr1 	

in 	1988 	have a dOPted 	th e PCIIJ Of Pick end ch0 	
bt the Cpplicanta 	

o no t dfly that only t.o  vaancj3 	
rorIlledoutf th pj ror

mcd  1ri 188 •  

7. 
tJc CardidatV Qte 	

right to 

IMMA 
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besu 	.ct iflClJçjr of hjt 

In  thft o&rut,, 	bh 
not 	f.fld 	Ppt, 4riy 	 .ri 	bø 

• 	tn,, °P.tihtAthQuQb 	thm PAnI 	 fozrn.d .. -.----------.---.-- 
in 15 	l958, th eOPPIlodnts have Ohosen to ri ia thc 0. A. in th 	. 19 9:3 , =

whic 	
------ 

\ t he pane' or 1988 	opGrgti 	 .v.n 
point or 

. ,Limjtatjo 	thj0 
. ..................................

--.----..j.-cn not be aUod, 

S. 	
Thu QPPlic;Qticni, thsrror, 

dimiiarth 
Tti are OMR11 bit no order 26 to 	 - 

ciç 	1cYJ 	r-(.) 

•• 	, 	. 

	

CCfltrrl 	Itt.r, 	7. ibuji 
'I. 

' 	j: 	. 	•. 	
.( • 	 F._j.v- 	 - 

an 
 

, 
lilt, 

'0 


